BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 180 of 2020 (S2)
In the matter between : ‘ F = i

T. THANGABAI -

w/o C.Thankamony
No.195 Dharga Road : R
Zamin Pallavaram, Chennai-600043 - - '

R _ - o - .. Applicant

-versus-

1. THE SECRETARY TO GOVERNMENT OF TAMILNADU s
Revenue Department - - : - :
" Fort St. George, Chennai 600009 B % : .
2. The Secretary to Government of Tam:lnadu i i
Public Works Department
Fort St. George, Chennai 600009
3. The Secretary to Government of Tamilnadu
Environment and Forest Department
“Fort St. George, Chennal 600009
4. The Member Secretary
Chennai Metropolitan Development Authority
No.1 Gandhi Irwin Road, Egmore
Chennai 600008 :
5. The Collector ] : ) ) )
‘Kancheepuram District - = ’ - -
Kancheepuram 631501 )
6. The Collector”
Chengalpattu District
Chengalpattu 603001
7. SNP Infrastructure LLP )
“No.680, FNO-203, Regency House ,
Durga Nagar Colony, Hyderabad 500082
Represented by its Power of Attorney Agent
M/s. Embassy Property Developments Private Limited

Respondents

N Index to Do.cuments Filed on behalf of 7" Respondent

SI.No. | Date Description of the Documents _ Page No.

1. | 03.10.2007 | Petition by the 7*" Respondent to the 5" Respondent for 1
realignment or exchange of field channel.

. 2. | 04.10.2007 -| Petition by the 7" Respondent to the 1% Respondent for 4
realignment or exchange of field channel

3. | 14.02.2008 | NOC issued by ELCOT, with benefits under G.0.Ms.169 8
dated 12.09.1996

4. | 28.02.2008 | Acknowledgement of Planning Permission.Application 10
issued by CMDA

- 5. | 23.05.2008-| G.O. No. 262 issued by the 1° Respondent , 1 1
- (with English translation)




29.05.2008

Letter of 7% Respondent enclosing payment of Rs.17.65

| lakhs to PWD Department, together with Plan and

Estimate of Channel Work.

- 21

23.10.2007

Writ Petition with Affidavit W.P.No.33533/2007 filed by
the Applicant alleging encroachment of government lands.

24

14.05.2009

Sale Deed bearing Doc.No. 1673/2009, by the Applicant to
R.Bino Wesley, selling a part of land owned by Applicant

27

12.12.2016

Writ Petition with Affidavit W.P.No.44410/2016 filed by
the Applicant objecting grant of Planning Permission by
CMDA and seeking to give passage through 7" )
respondent’s property to reach 200 Feet Radial Road.

42

10.

13.03.2017

Order of Hon’ble High Court Madras in W.P.No.
44410/2016. :

49

. 11,

03.07.2017-

Complaint by the Applicant to the Asst. Com missioner of
Police as against one Shivaji Rao alleging as agent of the
7" Respondent. i - "

53

12

24.01.2018

E-mail communication sent by the Applicant’s son to the
g respondent making allegations against-Shivaji Rao

58

13,

27.01.2018

Notice issued by the Applicant captioning it as Legal . )
Notice to the General Manager of the 7" Respondent and
others. o '

61

14.

02.02.2018

Reply Lettef issued by the General Manager of the i
respondent to the Applicant. )

67

15,

10.09.2018

E-mail communication sent by the Applicant’s son to the
7 respondent making allegations against Shivaji Rao

~ 69

- 16.

09.10.2018"

E-mail communication sent by the Applicant’s son to the .
i respondent making allegations against Shivaji Rao

73-

17,

10.10.2018

Reply Communication by the 7% Respondent to the
Applicant

74

18.

10.10.2018

E-mail communication sent by the Applicant’s son to the
i respondent making same allegations. i

75

i -

11.10.2018

Reply communication by the 7“'_Respondent to the
Applicant. .

76

20.

15.04.2019

Notice by Applicant to Shivaji Rao marking a copy to the
7" Respondent.

77

21.

27.05.2019

E-mail communication sent by the Applicant’s son.to the
7" respondent making allegations against Shivaji Rao

81

22

07.06.2019

Complaint by.the Applicant to Government Authorities
alleging her land is being grabbed by land mafia andlife
threatening, by marking a copy to 7*" Respondent.

82

23,

17.06.2019

E-mail communication sent by the Applicant’s son to the
7 respondent alleging against Shivaji Rao and the
General Manager of the 7" respondent.

84

24,

19.06.2019

Complaint by the General Manager of the 7" Respondent
to the Deputy Commissioner of Police alleging criminal
intimidation from Applicant and her son. -

85

25.

24.08.2019

Complaint by the Applicant to the Asst. Development
Commissioner of MEPZ-SEZ, Tambaram

90

. 26

26.09.2019-

Notice from the Asst. Development Commissioner of
MEPZ-SEZ, Tambaram to the 7" Respondent

102

27

11.10.2019

Reply Statement given by the 7“’"Respondent to the Asst.
Development Commissioner of MEPZ-SEZ, Tambaram

103

Annexed copies of documents are certified to be true.
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H.No 8-2-584. 4th Floor. Uma Enclave, Road No.9, Banjara Hills, Hyderabad 509,
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RC/SEZ/PS/010
Date: 3 October 2

% * s B f:'l \ i ,; & ‘:' f 2 GY’
To, ’ Q\Syy

X
The District Conector,w y 7 N/
Kanchipuram District, /
- %

Kamchipuram.,

Sub: Land IT-sEZ at Zamin Pallavaram Village, Tambaram Taluk,

Ref: Our letter dated 190272087,

We would like to bring to your kind notice of the reference Cited above
that our cOmpany has .proposed to set up an IT SEZ in Zamin
Pallavaram Village, Tambaram Taluk, Kanchipuram District.

Based on our undertakings your good self has recommended our IT
SEZ and forwarded to the Industrial Secretary, we are very thankful
and grateful to you.
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H.No. 8-2-584, 4th Floor. Uma Enclave, Road No.g, Banjara Hills, Hyderabad - 500 034

Pallavaram Village, Tambaram Taluk, Kanchipuram District. (Enclosed
Copy for ready reference as Annexure-A).

The Development Commissioner, MEPZ Special Economic Zone,
Chennai, vide their letter number 9/54/2007/Private SEZ/636 dated
s i July 2007, had asked us to submit the relevant documents for

Annexure-B). We have submitted the above documents vide our letter
number RC/SEZ/PS/009 dated 12% September 2007 (Enclosed copy
for ready reference as Annexure-C),

We have been given to understand that the Ministry of Finance is
insisting that the langd for SEZ shall be continuous and the same js
rejected if it is not continuous, We weuld like to bring to your kind
notice that there are few field channels in our site and they are
marked only in Fevenue records and not existing on ground as the
Cultivation has been discontinued decades back.

The Executive Engineer, PWD, has recommended to retain the
€armarked filed channels only to maintain storm water drainage in the
rainy season such that there is no stagnation of rain water and there js
adequate drain for free flow of water,

In order to maintain the areg of field channels and also to maintain the
contiguity of land we request your kind self:



-

NF INFKASTRUCTURE PRIVATE LIMITED

ST A
anas - 50034

H No 8-2-584 4th Floor Uma Enclave Recaa N¢ & Banjara Hiils t4; <z

Either

(A). We may be permitted to construct continuous RCC storm water
drain along the existing field channels and be permitted to construct
our perimeter boundary wall.

Or

(B). The two field channels which are inside our area be shifted and
joined to the periphery field channels which are along our boundary. A
sketch showing this Proposal is enclosed for your kind reference. (Drg
No. 102, dated 1/10/07 as Annexure E);

We request you, Sir, in the above circumstances to give consent in
such a way that there will be no objection from the Ministry of Finance
on the grounds of contiguity of lands.

We are in an advance stage of takirg up the project and we would like
to implement the project which will help the overall development of
the area and create plenty of job opportunities.

Hope your good self will oblige to do the needful at the earliest.
Thanking you,

Yours truly, :
For SNP Infrastructure Private Limited,

(P Gopal l}aj'u)
Chairman and Managing Director.

Encl: A/a

3
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H No 8-2-584 4th Floor. Uma Enclave Road No 9 Banjara Hills Hyderabad - 500 034

?,\:u /
2 orv 200 3/

SNP/SEZ/011 ,\\
. oath AN X
Date: 4™ October 2007. _ ; 3.9 A®
N
To, /

The Secretary to Government,
Revenue- Department,
Secretariat,

" Government of Tamil Nadu,
Chennai.

Sub: Land IT-SEZ at Zamin Pallavaram Village, Tambaram Taluk,
Kanchipuram District - Field Channels running through our lands -
Permission order of maintenance of Field Channels - Requested -
Reg.

'Refz' Our letter dated 19/02/2007.

We would like to bring to your kind notice of the reference cited above
‘that our company has proposed to set up an IT SEZ in Zamin
i Pallavaram Village, Tambaram Taluk, Kanchipuram District.

In this connection we submit that we own Acre 27.51 Cents of vacant
lands in the above said village and in these lands we have proposed to
set up an IT SEZ, but some extent of field channel lands are running
through our lands and the field channels are no more on ground and
the lands are barren. The Executive Engineer, PWD, WROQ, Lower Palar
Basin, has recommended issue of NOC with certain conditions.

In the reference citied we have submitted an undertaking (Enclosed
copy for ready reference vide Annexure-1), as per conditions specified
by the Executive Engineer, PWD, that we will maintain the field
channels with out any hindrance to the free flow of storm water in
rainy season and to construct RCC culverts wherever necessary as
prescribed by the PWD so that contiguity is maintained. We also have
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/%SNP INFRASTRUCTURE PRIVATE LIMITED
_f/ .

Lt

-

submitted an undertaking that we shall abide by the rules and
regulations prescribed by the Government.

Based on our undertakings the Government of Tamil Nadu has
recommended our proposal for IT SEZ and forwarded to the Ministry of
Commerce and Industry, Government of India, through Industries
Secretary, Government of Tamil Nadu.

We would like to bring to your kind notice that Ministry of Commerce &

" Industries, Government of India, vide their letter dated 25" June

2007 bearing letter number F2/644/2006-SEZ, have granted formal
approval to set up an IT SEZ on our lands situated at Zamin
Pallavaram Village, Tambaram Taluk, Kanchipuram District. (Enclosed
copy for ready reference as Arinexure-A).

The Development Commissioner, MEPZ Special Economic Zone,
Chennai, vide their letter number 9/54/2007/Private SEZ/636 dated

11" July 2007, had asked us to submit the relevant documents for
“necessary notification of SEZ. (Enclosed copy for ready reference as

Annexure-B). We have submitted the above documents vide our letter

.number RC/SEZ/PS/009 dated 12t September 2007 (Enclosed copy

for ready reference as Annexure-C).

We have been given to understand that the Ministry of Finance is
insisting that the land for SEZ shall be continuous and the same is
likely to be rejected if it is not continuous, We would like to bring to
your kind notice that there are few field channels marked only in
revenue records of our land and do not physically exist on ground as
the cultivation has been discontinued decades back.

The Executive Engineer, PWD, has recommended to retain the
e€armarked filed channels only to maintain storm water drainage in the
rainy season such that there is no stagnation of rain water and there is

adequate drain for free flow of water.

In this context we are herewith enclosing a drawing (Drg No. 101,
dated 1/10/07 as Annexure-D) indicating the existing field channels as

&
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-
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per the revenue records Pertaining to our lands. Please note that the
field channels on the external periphery of our boundary is shown in

- green, there is no problem in continuing these channels. Apart from
the above there are two Channels running inside our area, one from
North to South and another from East to West.

In order to maintain the area with field Channels to serve as storm
water channels and also to maintain the contiguity of land we request
- your kind self to consider our undermentioned proposal.

and request the state government to alienate with the canal land
which is within our area in our favour.. A sketch showing this proposal
is enclosed for your kind reference. (Drg No. 102, dated 1/10/07 as
Annexure E).

We request you, Sir, in the above circumstances to give consent to our
Proposal such that there will be no objection from the Ministry of
Finance, Government of India, on the grounds of contiguity of lands.
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HNo 8-2-584 ath Figor IJma Erciave Road No ¢ Banara ritls buyger

We are in an advance stage of taking up the project and we would like
to implement the project which will help the overall development of
‘the area and create plenty of job opportunities.

Hope your good self will 6blige to do the needful at the earliest,

~ Thanking you,
Yours truly,
For snp INFRAST‘RUCTURE PVT LTD

A
AUTHORISED SIGNATORY.

,\.

_Enc[-: /a
| ‘Copy Submitted to:
: WThe District Collector,

Kanchipuram District,
Kanchipuram. For kind information and necessary action.
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ELECTRONICS CORPORATIVOH OF TAMIL NADU LTD.
’ (A Gowt. ‘of Tamilnadu Enterprises)

Ref: GM. IT.(P&D)/ELCOT/1123/FSI/SNP/2008 Dt. 14.2.2008

The Member Secrgtary,

Chennai Metropdélitaly Development Authority,
Thalamuthy Xatarajan Maligai,

No.1,€ dhi Irwin Road,

Egmore; Chennai-600008..

Sir,

Sub: Planning permission for proposed construction of IT Building
at Zamin Pallavaram Village, Tambaram Taluk, Kancheepuram
District by M/s. SNP Infra Structure Pvt Ltd, — Relaxation of FS] -
NOC- Reg. . ‘

Ref: 1. Application received from M/s. SNP Infra Structure Pvt Ltd,
No.4, Shanthi Street, Dr. Seethapathy Nagar, Velachery,
Chennai-42 dated 03.12,2007

2. G.O. Ms. No. 15 lnférmation Technology Department dated
21.7.2004 ' ' '

| We invite your attention to the application first cited. M/s. SNP Infra
- Structure Pvt Ltd, Chennai-42 have stated that they propoée to construct an
Information Technology Building at Survey No: 194,195,196,197 at Zamin
Pallavaram Village, Tambaram Taluk, Kancheepuram District and have requested
to issue NOC for relaxation of FSI.

Based on the records produced by them, the applicant fulfills thel conditions
required for IT building. They are eligible for extra FSI as laid down in the [T
Policy of Tamilnadu, 2002 as applicable to IT Buildings.

This letter is valid upto six months from the date of issue. If the Applicant

i e ST

W S i spe . e . . )
does not complete the necessaﬁrmahtzes with CMDA within this time limit, the

 NOC given by us shall be automatically treated as withdrawn.

Corporate Office : 692, Anna Salai, Nandanam, Chennai - 600 035. INDIA.
© : +91 44 65512300.(5 Lines) Fax : +91 44 24330612 www.elcot.com
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Adding Value Through IT

The building will be inspected by ELCOT authorities after completion of the
construction to verify compliance with various undertakings/declarations submitted
herein to obtain this NOC. The Applicant shall furnish the building completion
details within 30 days after completion of the same to enable ELCOT officials to

carry out such inspection.

The applicant is entitled to the benefits of G.O. Ms. No.169, Industries (MIE)
Department dated 12.09.1996. According to this Government Order, the applicant
need not wait for approval from the appropriate authorities for the building plan.
The appIii:ant is entitled to begin the building construction work, provided the
application to the authorised agency is accompanied by a certificate from a
Chartered Architect or a Civil Engineer registered with the Local Body concemned,
confirming that the buudmg plan does not violate the rules and regulat:ons
including the Zoning Regulations under the Town and Country Planning Act 1971.
However, the applicant should ensure that the building does not violate the
environmental Protection Act. The Local bodies are not authorised to stop the
construction as long as the applicant has furnished the Chartered Architect's
Certificate along with the building plan application seeking building plan approval.
Copy of the G.O. Ms No.169 'Industries (MIE) Department dated 12.09.1996 is
attached as part of this approval.

. g Director
Encl: G.O. Ms. No. 169 :

Copy to: \/

M/s. SNP Infra Structure Pvt Ltd,

Plot No. 20, Door No. 4, Shanthi Street,
Seethapathy Nagar,

Velacherry,

Chennai-42
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RECEIPT

CHENNA! METROPOLITAN DEVELOPMENT AUTHORITY )

"Thalamuthu-Natarajan Building", 1, Gandhi Irwin Road, Egmore, Chennai - 600 008.
Ph: 28414355, 28414856 Fax : 28548416 E_mail : mscmda@vsnl.com; Website : www.cmdachennai.org -

Date:

Remitter's Name and Address : Unit / Division / Project

APU

Thiru / Tmt / M/s. SNP INFRASTRUCTURE PRIVATE LIMITED, -

R

(Rupees Six Lakh Twelve Thousand Six Hundred Seventy Five

/Chq. /DD No. 27336 Dt  25-Feb-2008 Drawnon AXIS BANK

PLOT NO.20, DOOR NO.4, SANTHI STREET, Ref. Day Si.No.
SEETHAPATHI NAGAR, VELACHERY, NEW APPLICATION 18
CHENNAI-42, _ K

Head of Account _RsAmount 5
Layout & Scrutiny Fees A/c 6,42,678.00

Only) by Cash

Description : Ch. No. :

Y

\_  Note : Cheques ara subject to raalisation

0021166
RecepT  FoR  oUR
LRod — o™ DA

2o |
Sugbch of

e Nl
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(Translated from Tamil to English)
ABSTRACT - I ;

Land-Exchange-Kancheepuram District-Tambaram Taluk — Zamin Pallavaram Village-Exchange of 0.20.0
Hectares of Govt channel porom'boke land in T.5.No: 32 etc at Tambaram Taluk at Zamin Pallavaram village-
To SNP Infrastructure (p) Ltd to set up an Special Economic Zone-Inturn companies 0.20.3 Hectares of patta
Iand to Govt at Zamin Pallavaram Village- Govt Order issued=

G.0 ( M.S) No.262 Dated:23.05.2008

1. District Collector Kancheepuram Lr.No.R.C.44127/2007 N2 dated 08.02.2008.
2. Special Commissioner and Commissioner of La nd Administration Lr.No.F2/4079/2008 dated15.02.08

—e

ORDER:

In the reference 1* cited the District Collector, Kancheepuram has sent the report with reference to
the request of the M/S SNP Infrastructure (P) Ltd company for exchange of 0.20.3 Hectares of patta lands
owned by the said company with that of 0.20.0 Hectares of channel poromboke land in T.S. No.32 etc so as
to form the Special Economic Zone at Zamin Pallavaram Village, Tambaram Taluk.

Z The District Revenue Officer has inspected the proposed site on 04.02.2008 and reported that at
present the entire channel poromboke land is not inexistence and it is equal to the level of ground level, all
the agricultural lands have been converted in to house sites, industrial establishments and éollége, at
present the channel is no more in u;se, barren and equal with that of other lands, at the time of inspection
. the entire companies patta lands are vacant and in the proposed site in which the Special Economic Zone is
going to be formed is in contiguous form without any Govt or Private lands in between their patta lands.

3. Further, the District Collector has reported, the channel poromboke land which is going to be
exchanged is 0.20.0 Hectares (0.2000 S.Meter), the proposed exchange of patta land which is going to be
diverted on the boundaries of the patta land are 0.20.3 Hectares (0.20300 S.Meter), though in Municipal
records the name of pattadars which stands in the name of other company names but all these companies
werks under one management. Further as per the Pallavaram Sub- Register office Registers, the guide line
value for the proposed site is Rs.400/- per Sq.ft and the market value for the Govt and patta lands is Rs.735/-
per Sq.ft. As per the guide line value the poromboke land total value is Rs.1, 58, 23,080/- and the total value
of 0.20.3 Hectares of patta lands is Rs.1,60,60,485/-

4. Further, the Collector has reported that the assessment may be fixed as Rs.9.88 per Hectare for the
Govt poromboke land which are going to be re-classified as patta lands and the assessment may be
cancelled in respect of patta lands which are going to be re-classified as Govt channel poromboke land. The
Collector has also reported that with specialconditions along with the conditions of the Public Works
Department that the vel college should not let out the effluent water in the proposed new channel, the
applicant has given a affidavit in which he has declared that the estimate cost for formation of new channel
Rs.17.65 Lacs may be collected from the said company.

8. The Collector has reported that the Chief Engineer (Irrigation Source) Chennai region has given his
consent that in future the MZZSNEBEastructure (P) Ltd should not c\Iaim any right over the said exchange

'wy/\;\q\e %




Classification Proposed ‘
Extent of Land

for Exchange
00500 Channel| 0.04.0
00200 | Channel [0.01.9

00250 [ Channel 0.02.5

| 64 | 00300 | Channel 0.03.0

| 69 00200 | Channel 0.02.0 ]

™ | | 7072 00350 | Channel 0.033 ]
C/24 79/2 00600 Channel 0.00.5
!_ | 83/2 [ 195/1 | 00300 | Channel [0.02.8

| I [ Total [ 0.20.0 ]

The details of patta lands of M/S SNp Jnfrastri:cture (P) Ltd which has to be given to Govt in exchange.

Ward No T.S.No Old S.No Extent Classification | Langd Owner | Extent
' Name Proposed
for
; exchange
c23 34/2 204/3A 02000 Nanjai S.N.P 0.01.6
- Realters (P) 7
: Ltd
36/2 204/54 00300 Nanjai S.N.P. 0.01.3 "
Developers
and  project
- (P) Ltd
42/2 182/6 04150 Nanjai S.N.P Real[0.02.7
182/7 estate (P) Ltd
182/8
144/2 ) 182/10 02000 ] Nanjai /S.N.P Real [ 0.01.4
44/3 estate (P) Ltd | 0.00.2
_ {45/2 I 182/9 02250 Nanjai SN.P Real ) 0.00.5
' . estate (P) Ltd
/ 02000 Nanjai SN.P Real|0.007
estate (P) Ltd
03850 Nanjai S.N.P 0.00.6
Realtors (P)
L S Ltd
Q. : T
BAD UDD?N: BAB;L‘T;L
Md'gvoc:ATE & NOTARY FaEET,
ANO. 13’?__"‘5.\{'.-‘591'}1 - ROD 004.
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181/8 01150 Nanjai S.N.P / 0.00.4
Infrastructure
(p) Ltd
198/882 Nanjai S.N.P 0.01.3
. Infrastructure
(p) Ltd
05200 Nanjai S.N.P 0.01.2
Realtors (P)
Ltd

68/2 203/7A1 02500 Nanjai S.N.P 0.01.3
Realtors (p)
Ltd and
infrastructure
(P)Ltd
C/24 84/2 194/3 00600 ! Nanjai S.N.P 0.00.6
Infrastructure
(p) Ltd
85/2 194/4 00300 Nanjai S.N.P 0.00.5
Realtors  (p)
Ltd
87/28 194/2 . 00650 Nanjai - S.N.P 0.00.5
194/6 Infrastructure
194/7 (p) Ltd
194/13
88/2 194/8 00800 Nanjai S.N.P 0.00.5
o - Realtors  (p)
Ltd
89/2 194/9 00950 Nanjaj S.N.P 0.01.2
Realtors  (p)
Ltd
91/2 194/12 00800 Nanjai S.N.P 0.00.5
Infrastructure
(p) Ltd

{?2/2 194/11 00850 Nanjai S.N.P '0.00.2 W

Realtors (p)
. i Ltd

94/2 195/2 04700 Nanjai S.N.P 0.01.5

Realtors (p)
Ltd

97/2 195/5 04150 Nanjaj S.N.P 0.01.6

‘ Infrastructure

. (p) Ltd
Total 0.20.3 j

_ %A‘f
Md. BADRUDDIN, B'A"SBLLIC

NOTARY P
o o PP, KOIL STREET,
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8. The Govt have examine the proposal sent by the District Collector and Special Commissioner and
Commissioner of Administration.Accordingly, the Govt ordered to give 0.20 Hectares of Govt channel
poromboke land in T.5.No.32 etc at Zamin Pallavaram Village, Tambaram Taluk, Kancheepuram District to
M/S SNP Infrastructure (p) Ltd to enable them for forming Special Economic Zone and in lieu of it 0.20.3
Hectares of patta lands of the said company in T.5.No.34 etc to be given to Govt in exchange as per the
following conditions and ordered for re-classified of 0.20.0 Hectares of govt poromboke land in T.S.No.32
etc as Nanjai patta lands and 0.20.3 Hectares of Nanjai patta lands in T.S.No.34 etc of the said company as
Govt poromboke lands.

i.  The Public Works Department shall form the new channel in a proper manner so
that the rain water shall flow without any obstruction from Northern side to
Southern side.

ii. In future M/S SNP Infrastructure (P) Ltd should not claim any right over the land
given to the Govt in exchange.

ii.  The cost of Rs.17.65/- Lacs which is going to be incurred for forming the new
channel through the exchange patta lands of the company shall be collected from
the said company.

9 The Collector, Kancheepuram s requested to implement this order.
( BQ order of the Governer)

Ambuj Sharma
Secretary to Government
To

Special Commissioner and Commissioner of Land Administration, Chennai-5
District Collector, Kancheepuram District, kancheepuram

M/S SNP Infrastructure (P) Ltd.,

No.20, Shanthi Street, Dr Seethapathy Nagar, Velachery, Chennai-42

Copy to

Special Personal Assistant, Hon’ble Minister (Revenue and Housing) Office,
Chennai-9.

Special Personal Assistant, Hon'ble Minister (Public Works and Law) Office,
Chennai-9, '

/By Order/ 7
Sd/-

= ¢ 23.05.2008
%f})ﬂé‘%\g Section Officer.
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SNP INFRASTURCTURE PRIVATE LIMITED

29% May, 2008

To

The Executive Engineer

Public Works Department, WRO
Lower Palar Basin Division
Kanchipuram

Dear Sir,

Sub ; Land — Exchange of land ~ Kanchipuram

District — Tambaram Taluk

Zemin Pallavaram Village — SNP Infrastructure P Ltd — Proposed to
" Setn T Park SEZ — Exchange of Land — Government Orders issued —

Remittance of amount of Rs.17,65,000/-

Government — Regarding

as per the orders of the

Ref : 1. Kanchipuram Collectors Office ref. No. RC No. 25149/07/N2

Dt. 26.05.2008

2. Your office reference No. RC E.VA.A3/K0858/380 Mis/ dt. 28.05.2008

We invite your kind attention to the references cited and wish to state that as per

the instructions in the reference 2™ cited we enclose

herewith a DD for Rs.17,65,000/-

issued by State Bank of India, Madipakkam in favour of ‘Executive Engineer, PWD,

WRO, Lower Palar Basin Division, Kanchipuram’
29.05.2008. We therefore kindly request you Sir that

bearing No. 896878 and dated
it may be informed to the District

Kanchipuram that the amount of Rs.17,65,000/- has been received in the form
of DD payable at Kanchipuram as directed, so as to take further action in this regard at an

carly date.
Thanking You

Yours Sincerely
Eog SNP Infrastructure P Ltd

Authorised Signatory
Encl. :SBI DD for Rs.17,65,000/-
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in the High Court or aucslcature at: Madr.:as '
Daved: 23.10.2007
Coram'
The Honourablé M'ia-.--‘Jt-'iSTi(iﬁ-‘fK:
Writ Petition Neo. 33533 Off 200‘7
and
M.B.Ne. 1 eﬁ 209'?
1. C.Thanlcamony
) 2. T.Thankabai S
Vs.
1. The Secretary to Government,
‘Revenue Department, -
Fort 5t.George, e
Chennai. e
2. The Collectar, Ty
Kancheepuram District, EERV e ' :
. Kancheepuram, i b oM
' Tamilnadu. g ‘ v
% e
3. The Tahsildar, .
Tambaram Talulk, ) A
Tambaram, Chennai - 600 045, '_',‘-' ;- ‘
4. The Village Administrative Otficer, g
V.A. Office, (Near) Pallavaram-raailwagr Staz:ion.d;l o
5. MWfs. 5.N.B.Infrastiuctuce Pyt .
Hyderabad = 500 084.
Rep. By 't'hiru Shesadri, P g b o Er s
Authorised Signatory, . Gl s e b ay
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"C. THANKAMANY
* 7 8/o. P. Chellaiah

IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Or1g1nal Jurisdiction)

W.P. No. é)% ZP 0f 2016

No.195, Dharga Road
Zamin Pallavaram ] -
Chennai-600 043 . ...Petitioner

1. THE MEMBER SECRETARY
Chennai Metropolitan Development Authonty (CMDA)
No.1, Gandhi Irwin Road
Egmore, Chennai-600 008

2. SNP INFRASTRUCTURE PRIVATE LTD. -
H. No.8-2-584, 4th Floor

Uma Enclave, Road No.9

Banjara Hills ‘ * g
Hyderabad-500 034 ) _ ...Respondents

AFFIDAVIT OF THE PETITIONER - g&*‘i"f{* -

A THANKAMF;NY B/o. B Chellaiah, agedf about 71 yeérs, 4133.1cﬁng at
No.195, Dharga Road, Zamin Pajlavaram, Chennai-600 043, do hereby
solemnly affirm and sincerely statc as follows:

1. I am the Petitioner herein and as such, I am well_acquainted with the
facts and circumstances of the case setout hereunder.

2. 1 state that | am a Senior Citizen. In the year 1983, mysclf and my

wife, viz., T. Thangabai, purchased 1 acre and 58 cents of land situate at

Zamin Pallavaram Vﬂlage, Tambaram ’I‘aluk Kancheepuram District compnsed -

in survey Nos.198/9A, 198/9B and 198/BB vxde registered sale deed in
document Nos.1308 and 1309/1983 dated 26.03,1983 and 3721/1983 dated
31.08.1083. From the date of purchase of the abovesaid lands, I was in
absolute possession and peacei‘ul cnjoyment of the same and been paymg

appropnate taxes with the respective authorities for the said lands

- - YA

G2
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3. I state that subsequently, on 20.01.1997, I sold away a piece of land to

an extent of 2

? cents comprised .in Survcy No.198/8B to on
Vethéckan, and the sam'e' was registered as docufnent No.157 of 1998, Again
myself and my wife jointly sold é.way a piece of land to an extent of 58 cents
comprised in survey Nos.198/94 ahd 198/9B to the 2ud Respondent and the

-Same was registered as document No.4197 /2004 dated 7. 10.2004,

necessary taxes to the respective authorities.. Whileso, the 2nd Respondent has

pqrci_lasggl a larger extent of land in acres around our land and the ond
Responéile.r?i%lé.nd is the; only solirce of access to reach our land from 200 feet
Péllavarmnﬂ‘hggﬁﬁﬁgkkam radial road,

5.1 state that we are doing agriculture, poultry, cattle and dog farms in
our remaining 73 cents of land, Later, the 2ad Respondent insisted us to sell
away.thc said 73 cents of land to them. However, as the aédculturg, poultry,
cattle and dog farms is the only source of income and livclfhoo&, we refused
their offer, Enraged by the same, t.hc 2nd Respondent started to give troubles to
us by ﬁbisoning the wa.tcr—';-)mvided:to the poultry, cattle and dog-farms, Due to
the same, all our cattles and dogs died and the poultry get destroyed. We
managed to cope up with the pressure mounted‘ on us by the 274 respondent.

6. I state that in the year 2007, to add fuel to fire, the 2nd rcspond_cnlt
obstructed the aceess to our land by putting up & concrete compound wall in

¢ nearest Odai Poramboke. At that time, we filed a writ petition in W.P,

0.33533 of 2007 before the single Jjudge of this Hon’ble Court. As the matter
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53 -
come under the land encroachment category, the learned single judge
dismissed the same with a direction to approggh the proper forum of this
Hon’ble Court. On coming to know about -the samie, “the 2nd Respondent
themselves rernoved the illegal encroachments put up in the said Odai -

Poramboke. Hence we did not proceed further,

7.1 state that in the year 2011, the 2°¢ Respondent and_their Soppew bers

111egaliy trespassed into our lands and damaged the EB meter and EB Post and .

set fire to the fence and trees in our land Hence we preferred a police -

complaint for which we were issued only a C.S.R. As the 2nd Reapondent is an

influential person, the police failed to proceed with our 'comol_a.int. At present,

we are insisted by the local paliticians and rowdy elements either to sell or run

away from our lands. _ - = - :
8. I state that since we have not yielded to the pressure mounted by the
said persons, the access to our land from the said 200 i‘eet ros have been

totally blocked and now our land has become as an lsland% the meantime,

the 2nd Respondent applied for the approval of con_struchon of g;gp“bouses_

without ensuring access to our land, Rule 27(22) of the Development

Regulations in Second Master Plan for Chennai Met’ropoli'tan Area 2026

provided by the 1%t Respondent ‘stipulates as follows: | |
“27, Regulation for Group Developments.—

(1) vee e s (XX sen LR (XY a4 ewe (EE ) vewe

(22) In the interest of public for better exrculanon in the area and
also to ensure the proposed development does not block access to
the properties around, in cases of large developments where link
roads have to be provided for connectivity to the adjoining lands/
areas, through the site applied for development the Authority
reserves the right to insist the applicant to set apart such road
spaces within the site and the applicant shall hand over the same
free of cost through a registered gift deed to the authority or local
body designated by it for declaring it as public road. In such cases
set back from these roads to the buildings proposed shall be

provided as prescribed in these regulations.”'
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However, following the above rule and also without obtamed any approval, the
- 2nd Respondent dug up 5o fcct depth hollow- in the saud land without

provxdmg link roads for the access to our land. The 20d Respondent is

mounting pressure on us by way some way or other to sell away our remaining

said lands to them. On coming to know. about the seeking of abproval with the

» i

: 1st Respondent, we immediately filed our objections and the same was received
and acknowledgement was issued by the 1%t Respondent for the same.

9. I submit that however, the. 6fﬁcials of the 1=t Rcspondcnt hand in glove
with the 2nd Respondent are negotiating with me to get access through some
other Way linking a 20 fet;t roa'd_' by crossing a canal. Oﬁéinally, in order to
reach our land'from 200 feet radial road is only about distance of 200 feet.
However, the 15t Respondent insists us to walk about a distance of 3.5 kms. to
-the 200 feet radiéi road to access 'c;uxl land through a 20 feet road by crossing a
canal. Fu er; Rul-e 27(2)(a) of-the Developmeﬁt Regulations in Second
Master Plan Wﬁsnnailn{etropoman Area 2026 reads as follows:

“2(a). The minimum w1dth of the pubhc road on which the site

abuts or gains access shall be 10 i,
.'_-——-__-._._—

The minimum width sta’ccdiabovc shall be the cxxsung width of the
road and not the street aligntment prescribed.

As such, in the mere future, if group hou;ing developments are made in our
remaining 73 cents of land, approval could not be obtained“.by us from the 1=t

Respondent,

10. I submit that the 1%t Respondent is duty- bound to strictly adhere the

N\

es prescribed by them as stated. supra and to direct the 2nd Respondent to

rovzdc lmk road by way of rcgistcrcd gﬂ't deed at frcc of cost, P‘urther if the

saad link road is not provided, we would be put to irreparable loss, injury and
hardship and the same cannot be compensated in any manner.
4™ page: - S
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100 feet depth hollows surrounding our land, It the same is permitted to

45 -

< ) "‘\
11. T submit that | maqe & representations dated 16.02.20 ;

Respondent. ' =

12,1 submit that the act of*the 2nd’ _Respon'de':ﬂ is violative of

fundamental right guaranteed“under the Co%zstitution of India,
13. I submit that | have no other i;nmediate efﬁcg'cious remedy excépt to
approach this Hon’blfe Court under Article 226 of the Copsﬁ@iﬁﬁ? Ir;dig.
-14. I submit that the present one is the ;‘11:-st wr'it'petitinr,l yag"l;_hﬁiing
before this Hon’ble court and no other petition is pending before: this Hon'ble

Court or any other Court,

13. I submit that the 2%d Respondent without any approval is digging up

continue by the 1st Respondent, the same would result in serious hardship and

great detriment to us, Therefore, the Petiﬁonerj/Petitiozifzr _prays that this

Hon’ble Court may be pleasedwECT the 1%t Respondent to forthwith

prevent the 274 Respondent from further digging and putting up construction

obstructing the access to the Petitioner's land situate at Zamin Pallavaram

Village, Tambaram  Taluk, Kancheepuram District comprised in survey
Nos.198/94, 198/9B and 198/8B from Pallava;am-’!‘horaipﬂ_kkam 200 feet

S e s,

et e e g 6§ B 7 i 07 S A —

radial road, pending disposal of the above writ petition and thus r der justice.

o™ page: - ) o ' - ¥

Corrections:




ADVOCaTE , CHENNa;
D e

e e ) Conon,
o7 Ros / &3 E_Q—uﬁﬁ Aenrma

(ﬁ,—& o@ob\l |-
Sm.q,n;, - SR



DISTRICT : CHEN NAL

HIGH COURT : MADRAS

e
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IV THE HIGH COURT OF JUDICATURE AT HADRAS
< DATED: 132:03.2017

CORRM

'

THE HON'BLE Mr. JUSTICE M.M.SUNDRESH

 W.P.N0.44410 of 2016 : :
& WMP Nom.3B261/2016 ¢ 3437/8Gi7

C. Thenkamany - . . © .. Petitioner

1.The Member Swcretary,
Chennsi Metropolitan Be«elgymvnt .  wng
ﬁuthoxxty {CHMDAY, . - o ! S e E TR
No.l, Gardhi Yewin Road, - S P
Bamora, Chensal-=&800 -QUB.

. 888 dnfrastructure Privarte L., CT

H Mo B-2-584, 4™ Ploor, L ® e
L Lnﬁlav¢» Road No.%, — .
Banjara Hilis, Byderabad- 500 G?#. . - . Bzspondents

Petition $£iled Qﬁdér,"ﬁrticle‘ 226 of The Constitution of
Indla praying to issue a writ of  mandamus to direct the ~firste
respondent not to grant approval for the plan provided. fur G Ooup
howsd g «ﬁbﬁhlopmwnt“’ propoged to- bhe congtrudted oy the second
respundent unls and until -snsures the prevzdinq of link road
Fnr access to the petitioner’s land situate a8t Zamin Fallavaran

villege, Tamboram Taluk, Rancheepuram District, comprised in
Surwey Nom IDBS9E. T 188/9B 0 and 1BB/8E. from ' Pallavaram-
Thoraipaskkam 200 feat radial rvoad a=s_ par Rule 27{Z2). of ths

Development Regulations 4n  Second Master Plan for Chennai

Metropoliten Ares 2026,

For Petitioner .. Mr.R.Eankarasubbu for
Mr.M.Segnl Bultan

For Respondents _unfﬁrnﬂ3aohns@n fpr'Hl

Mr. P& Rémau; Senior Colnsel Eor
Mr. A Thdyaparan far RE



ORDER

This writ petition -
=0le ground that

TRrCess will have to be provided under Rule 2%
sub Rule 2 of the Development RequlatLan“ -8 o
for Chenunal M@tropal*tan Ares Z0Z wvan b
owners. ' E

.rj, Y

application wekzng to put up construction in  the “Speoigl o
Conomic  Yone (282, for Whl”hp permigsion hag alreacy been
ohtained From 1ha authority. The petitionsr iss  alse

¢bjection to the firet re*nonﬁant seeking
the land belonging to thew.

g

into the issus sought to be raised. - The Eivet tevpandant;

being the statutory euthority in this regard, will have to ses

o it thst Rule 27 sub Bule- 22 of the Dev alupm@nt ﬁﬁgulatlcns in

second  Master Plan  for Cheanai Metropoliten Area 2026 is

oDimpliad with.

4. Tha learnec counsel for the first Lespondent would sabeis
that the spplicetion made by the gecond ﬂx“QﬁdLnt as well as
the onjection of the petltlan@r ig pendln won 1detat¢0nn

£

2« In such view of the matte;rr the first respondent ixm

divected -to dispose of the application of the sacond reSpdhée&t

2% well zu the obiection of the petitioner, within a pariad'ofgi
eight weeks from the cate of receipt of a vopy of this order,’
In the wmean while, the Sﬂconﬁ regspondant zhall subwit s ravlsem,
plan g reguived by t he lst Res;;::«mdent* indicating - thez rac:c:es.» .
Withiﬁ 3z period of four weeks from the date of receipt of a copy

of this crder. Ustil the dis spogal by the respondent No,l, | the
second  respondent shall not obstruct  the access  which  bhey

proposes to give as per the revised plan.
u"i }"

{1(«.:..4 a .)“2Q'1!

Lorrects

0 Qarried out as per
the order the Hon'ble Mr.Justice
MMET. sated 4.4.17.

Sd s’l - % ¥

Assistant Registéar (08-VI)

dt. 12.4.2017 o
FfTrue Copy//

Eub AShlEi&h?

Reég LBt EaE.

las been filed Ty “h& petitioner on tha?'

Second Master Plan
oo the adiascent land

il appearq that the r@iteatluq rehpwnGEnt has made an

Y

matie ~anff-
adequate passage in

4o In o this crroumstence, this Court 4is ROt - willing %o go

s

€
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To -

1.%The Mewbsr Secretary, , 2 '  e I e S
Chennsl Metropolitan - S e T , B

D&wbiupmen* Authority iFHEP? To be subwitted the caﬁy 57

Wo.l, Gandhil Trwin Rosd, - ) - aslvaady dispatched '
Eqmqre, Whennal &00 UGS T on 3. 4‘¢ﬁi7

Z2.SHE Tﬂiﬂdﬁtfdtfﬂl& §r¢vafa b5 7o B e
B No.8-~2-584, 4 plooy, : o s - =
tma Boclave, Roed No.9- - L - ‘ s :
Banjara Hlli Hyderabad—?ﬂ& BB%._%' LT g B o e,

{}6a“ta ME*A.Thayapafan, Advocate Br. 156871

W.0.00.44410 of 2016
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RPAD

3July 2017
From :
T.Thangabai (Retd. Govt P.G Asst)

K 3]
195, Dharga Road, Q,(LUL \ ')/Q \Q
Rajaji Nagar, - - s ('\,
ZaminPallavaram, ) - q/\\ :

Chennai-600 043, \Q
To

The Assistant Commissioner of Police,

Office of Assistant Commissioner, -

Pallavaram range,

S5 Pallavaram Police station,

Pallavaram, Chennai -600043.

Dear Sir,

Subject: 1. Complaint against V.Dhanapal and D.Valli, as it is proved now
that they done the forgery and found to be guilty in the land grabbing of 13 cents of
my land near the 200 feet radial road, Pallavaram.

2. Petition to insist, B.Shivaji Rao (Agent / Broker of SNP
Infrastructure / Embassy group) not to give further trouble / hindrance and mental

harassment to us in any illegal ways, in his attempt of forcefully grab our land for his
personal gain.

I, T.Thangabai, Wife of C.Thankamony, éenior citizen aged about 64 years,
having an agricultural land in the middle of the vast propérty of SNP InfratructurePvt
Ltd / Embassy splendid Tech Zone near the 200 feet radial road, Pallavaram. We
are in absolute possession and peaceful enjoym‘e_nt in our land for almost 34 years.
Myself and my husband had already sold some partial part of our land (58 cents) to
SNP Infrastructure Pvt Ltd in 2004. B.Shivaji Rao an Agent /Broker of SNP
Infrastructure / Embassy pvt. Ltd., and his hencﬁmen approached us for selling our
remaining part of land. He had frequent dlscussmn with us regarding the sale.

Trouble started to us, when he realized that we will not sell our remaining part of

Page | of 5
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land to him. | strongly suspect that, finally he along with his henchmen made the
fabricated/ forged documents with his influence, for an éxtent of 13 cents in my land
in an attempt to make us sell or run away from our land by giving mental
harassment.

1. On 2™ Week of March 2017, | came to kﬁow by receiving a summon
from Alandurmuniff court - that my land was grabbed by one D.Valli ( W/o
V.Dhanapal ), residing at No: 38, chinna street - B, ZaminRoyapettai, Chrompet,
Chennai - 44. V. Dhanapal got the patta for 13 cents in the Survey Number 198/9B
in the Zamin Pallavaram village, from the Tahsildar by producing fabficated false
evidence and registered the same in the Pajlla_varam Sub-Register office as a
settlement deed to his wife D.Valli. In this regard, from 13" March 2017 iam fighting
for justice in legal ways in all the concern departments. And finally, aftér 4 months,
fake patta had cancelled by Special Tahsilda-r of Pallavaram, after verification.
V.Dhanapal and D. Valli has __ done this forgery with the support of strong
backgrdund. By giving wrong informéti_on, they are misleading ihe Police,
Revenue and Registration departrhents fo-r their pers_o_nalr gain. They also
produced fabricated false evidence in the judicial proceeding. The facts and
evidencés_ shows thét tl;ey had in-Qoned iﬁ the- folibwing.

1.Fraudulent execution of deed of transfer contaihing false statement.

2.Cheating and dishonestly inducing delivery of pro-perty.

3. Forgery for purpose of cheating and harming reputation.

4. Making a false document and Using as genuine a forged document.

5. Fraudulently accepts, receives and claims of property, knowing" that they have no
right or rightful claim to such propc—_zrty'or interest. |

Paée 2,0f 5 ‘



6. False charge of offence made with intent to injure.

7. Dishonestly making false claim in Court.

8. Dishonest misappropriation of Property.

9. Misrepresentation/ Wrong Property Schedule/ Overriding registration.

| kindly request you to take legal action against V.Dhanapal and D.Valli, based on

the clear evidenbe of forgery proved by the rLett_erIOrd,er given by the Special
Tahsildar and the Sub-Register, Pallavaram after their detailed verification in
this regard.( Letter/Order Enclosed )

2.B.Shivaji Rao ,a broker/ agent of SNP Infrastructure Pvt Ltd residing
at No:4/18, PalaniappanStreet, Periyar Nag;r, Nagelkeni, Chrompet,Chennai-
600044, allegedly involved in this forgery in registering of the 13 cents to D.Valli by
V.Dhanapal which we unable to prove. He has a habit of giving trouble to us in many
illegal ways, to evacuate us and forcefﬁlly sell tﬁe land to him for his personal gain,
so that he will obtain a huge amount by selling it later to the SNP / Embassy group.
He may be doing these activities without rthe Khowledge of top managerﬁent of SNP
Infrastructure / Embassy group. With the sole i!ir-will and motive of greediness with
intention to grab my property he gives mental pressure, trouble /disturbances for the
past 10 years. | ) | |
The Major hindrance/trouble we faced so far are Iisted below:

1. Our Land was vandalized by unidentified men and set fire to trees and fences

& also damaged the EB - meters (3 pha_sé commercial, Domestic) & wires. — Raised

complaint & received CSR copy from Crfme dept.fof Police, Pal|avéram.

Page? of 5



2. Our livelihood has been spoiled by poisoning the water provided to poultry,
cattle and dog farms. — The ruined structure is evidenced during the verification by
CMDA, Revenue dept and Honorable ngh court,

3. Group of gundaas trespassed my land to construct hut for the purpose of
land grabbing and gave life threaten to my family — consequent to that we raised
online police complaint.

We face much p-ressure, after the Hon'ble High court order (W.P No:44410 of
2016), which received in favour of us. On our day today life, | and my family
members facing aggressive harassment, which we“unabl_e to prove it. As of
now, we didn't have any enemy or opbone’nt. The facts ahd circumstances
makes us scared, as they méy attempt to commit crime for their personal gain,
as there is a motlvatlon behind it. Hence, we ra:sed a Online Pollce complamt
on 17" May 2017 and the Reference number is TAT1713476.

With many hurdles in my life and with my hard earned money. | purchased this land.
But now due to the mterventlon of B.Shivaji Rao, we unable to have peaceful
enjoyment in my property. Under any cwcumstances. we will not sell our property to
him. He is doing all the criminal activity w:thonit any proof, but he is the behind
criminal force. A sincere enqulry wnll reveal the truth As all his attempt goes in vain
till now, he may further induce trouble to us in any form.

Hence, | kindly request you to insist B.Sivaji Rao, not to give| any further

trouble and to leave us, to live our peaceful life in our land.

Pageg.of 5
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| herewith enclose the following copy for your kind reference.

1.Cancellation of Patta for an extent of 13 cehts in S.No 198/9B by the Special
Tahsildar ( Rt_af No: Na Ka 3.9/201_7, Dated 19/06/2017) -

~ 2.Letter send by Sub-Register Pallavaram to the District Regiéter‘ for cancellation of
fake settlement deed and to ték'e action under section 82 of the Registration act.

(Ref No: 202/2017 Dated 22/05/2017)

| hereby verify, declare-and state that the above information given or true to best of
my knowledge.
Thanking You,

Yours faithfully,
= M
— - gljestT
Copy to: T. Thangabai

1.- Commissioner of Police,
Vepery, Chennai.

2. Additional Commissioner of Police,
CCB, Vepery, Chennai.

3. Joint Commissioner of Police, )
South Zone, St. Thomas Mount Road,

4. Asst. Commissioner of police,
CCB, EDF-Ill, Vepery, Chennai.

5. The Chairman,
SNP Infrastructure pvt Itd,
Banjara Hills, Hyderabad.

6. The CEO,
Embassy Property development,
Bangalore.
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On Wed, Jan 24, 2018 at 7:33 PM darwin td <darwm td@amail. com> wrote:-
Kind attention Mr.C.P.Subash,

|, T. Thangabai w/o Mr. C. Thankamony, senior citizen and a retired go;'ernment servant having an agricultural
land in the middle of the vast propeﬂy of SNP infrastructure LLP near 200 feet radial road, Pallavaram,Chennai-43, which
we are in absolute possession for almost 34 years. The broker B.Sivaji Rao- who registered as the authorized power agent
of SNP Infrastructure (appointed vide Deed of General Power of Attorney dated 17.11.2005, registered as Doc.No.1505 of
2005, Book IV at the office of the Sub-Registrar at Pammal), had so far purchased many lands in Chennai for the SNP
infrastructure and become a loyal and sincere agent/broker to the company for years. But the way, how he gets the lands

may be unknown to the top management and the Managing Director of SNP.

So far this agent Sivaji Rao may cheating your organization, by keeping a large margin to him during the sale of lands. For
his personal gain, he -had crushed many families and forced to sell their lands with very less price. Later with a huge ransom
he sold it to the SNP, thus become a multimillionaire in overnight. By hand in glove with some corrupted officials in all the
departments, local Politicians, Goondas, he is doing all these atrocities to the lawful owners till date. Some officers in your
firm may knowingly extends their support- for their personal gain, may hiding these facts to the top management. He had
eamed his huge wealth in very short time in illegel ways and then regularized legally by using all the loop holes in
the system. He successfully proceeding his land grabbing attempt without getting caught, till date- in the guise of a business

man. Since he is a clever criminal, doing all these activities with a third party without involving his name.

The Same methodology he applied to my case, for the purpose of forcefully grabbing our land. With the help of local
politicians, he threatened us and illegally trespassed in our land- to encroach the same. Further, he fabricated forged
documents and obtain fake Patta in one V.Dhanapal's name and then done a fraudulent registration for an extent of 13
cents in my property. This wicked broker trying to achieve his desire, through all the illegal ways which are against the law.
With the help of contract killers he tried to kill myself and my family members in several occasions. This alleged culprit
showing fear of life to us. This hardhearted broker is giving at most torture in all criminal ways without involving his name in
record. Only for the sake of selling our land to SNP Infrastructure LLP for getting a huge ransom, he is doing all these cruel
and brutal criminal activit'y_intentionany. Even many of the 'To'p level corrupted officials and Politicians colluded with this
broker and suppomng him directly/indirectly for his criminal activity and hence justice is delayed‘ for us. Hence In this regard,
| had sent petitions to the Hon'ble President of India and the Hon'ble Prime Minister of India to render justice. As this Sivaji
Rao has extensive influence in all the departments in the state government, the officials failed to render justice. We take
Vow not to step out in our decision, under any circumstances, irrespective of any loss of life or property. Moreover my soul

will not rest in peace without getting him punishment under law, for the criminal activities done by him so far

Recently, one of the henchmen of Sivaji Rao approached us and enquired about our stand in selling our land. As
we are happy with our land, we refused his offer. Irritate by our standpoint, he had given warning that - It is better to
surrender, rather fighting with his political and financial strength. He arrogantly told that, we never succeed in our legal
attempts, as he is the Don in the field of criminal activity for years and even a F.I. R will not be able to file against Sivaji Rao.
He also informed that this broker/agent has total control with the Police, Revenue and Registration department for several
years. He also added that, “your honest, truthful will not respect by any one only his money speaks wherever you go”. The

Shocking is, he informed that “The GM of the SNP Infrastructure knows all his activity and they only funding him for all these
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years to grab your land, as your land is situated in the middle of the vast property of SNP Infrastructure LLP and it gives
hindrance to their project”. But | firmly believe that, this statement given by him may be false, frivolous and irrelevant. Being
a corporate official, no one even think such kind of criminal things. Hence | am sending this mail for your kind information

and consciousness. An enquiry with your agent will reveal the entire truth regarding this.

However influence he have, and whoever Big shots/ Political leaders/ Govt. Officials supporting him and trying to
protect him from punishment under law, will definitely goes in vain over ;a period of time. Due to their influence, now law and
justice may be blindfolded, but one day truth will sure come to light. How long he can take law in his hands?, | have strong
belief that truth and justice never die, and all the corrupted officials irrespective of their position and this agent Sivaji Rao -
who made them to commit crime will be punished under law. Since this broker/ agent is working for the your company, he
had done this fraudulent Registration may be for the benefit of the company and also for hirﬁ - to crush our fundamental
rights and to give hindrance to our peaceful life in our land. | hope some of the officers in the SNP, may colluded with him.
The facts and evidences made me think that, he may doing these criminal activity with the support of the officials of SNP

Infrastructure LLP and reason to think for the same is listed below for your kind reference.

1. The creation of Fake documents by Sivaji Rao in my property started in August 20186, ie., after our submiésion of objection
to CMDA on February 2016 and subsequent to several petitions to the Member Secretary of CMDA - regarding seeking of
access to our locked 'broper‘ty as per Rule 27(22) in the Second Master Plan of CMDA.

2. The Registration of Fraudulent settiement deed and criminal trespass done by your agent is on November 2016, ie., after
our meeting with the Member Secretary of CMDA in person on 27.10.2016 regarding our right of access to our locked
property. The intimation of this fraudulent registration through forgery, is'given to us through the Inspector of Police-
Pallavaram orally without proper summon. They tried to make us surrender forcefully through- out of court arguments. Even
the value of the property exceeds the limit of the local police station, they given pressure from the then Inspector of

police. This forces us to file a suit in the Honorable High court of Madras, for our right of defence to our life and our property.

3. After the Writ Petition 44410/2016 filed in the Hon'ble High court in Dec. 2016 against the Member Secretary of CMDA &

SNP, there is no hindrance given by the agent Sivaji Rao from this month to February 2017.

4. Later the Hon'ble High court had given judgment in March 2017 in W.P 44410/20186, to provide access to our locked
property, which was in our favor- after hearing both side arguments, verifying the documents and the CMDA rule. To divert
us, with unclean hands your agent had filed a suit in Alandur rﬁuncif court in the name of one D.Valli in March 2017,
regarding the fraudulent Registration. The peculiar fact is, the forgery done by him and the case is also filed by him-

by producing false evidences in the court.

We feel some coincidence, between the hindrance given by Sivaji Rao and to our legal attempt for seeking access rights to
our locked property. This forces me to think there may be a Ii_nk between SNP Officials and Sivaji Rao in this criminal
activity, for a common intention. Moreover they were trying to misuse the court of law for their personal gain with their high

influence in diverting justice in their favour- by illegal ways.



60

Earlier, we sent a letter dated 3@ July 2017 to the Assistant commissioner of Police-Pallavararh range with a copy to the
Chairman of SNP and CEO of Embassy- mentioning all the criminal activity of Sivaji Rao. In response to that letter, M/s
Embassy had given explanation for the same. As the letter to the Chairman-SNP is returned without receiving, we had sent
mail to SNP top officials in this-regard and ill date no reply rec_:ei-ved from them. This makes us worrisome, as the officials
well knowing his criminal activity may support him for a cause. Later we had sent a letter dated 21% December 2017 to Shri.
P.R.Gopala Raju- Chairman & M.D, regarding intimation of the criminal activity done by Sivaji Rao, hoping that- the
management of SNP will ignore him after knowing his criminal activity. But still we witnessing the intervention of this agent
Sivaji Rao, in the government investigation process- against my complaints in his land grabbing attempt - by obstructing the
public servants in discharge of their official duties and also giving continuous mental harassment to us, till date. Hence, |

hope this letter may not reach directly to the M.D and may be hided from-him.

Request your good office to highlight this issue to your Chairman/M.D to disconnect this agent from your business. Since he
is your authorized agent, you may hgve the rights to stop his criminal activity in accordance with law. In case, if someone still
assisting him financially, then | kindly request you to insist them to stop funding, as you all know- supporting and protecting &
criminal is also an offense. In a good will, | am requesting you the same, as he spoiling the name of your organization -by
referring the name of your M.D and the SNP Infrastructure LLP in all the concern departments for his personal gain and to

protect him from getting punishment for his criminal activity.

This agent Sivaji Rao keep on trying several illegal ways to get us caught in some other false case by his influence, to lose
our dignity and self-respect. In.order to cause Injury to us, he dishonestly attempted to grab my property through forgery for
his wrongful gain. We have all evidences for the above mentioned facts and will submit the same in proper forum and soon
their real face will be revealed fo the society. Keep in faith with law and justice, we never give up under any circumstances

and go step by step in all legal ways until we get justice and will fight legally for our Right of defence for our life and our

property — however influence he have.

Amid several petitions sent to the state government officials, they failed to act as per the law and hence forced to file a suit
in the Hon'ble High Court of Judicature at Madras against them all and your agent. Hence as per law, as a prior

information submitting this letter/ mail for your perusal.

Enclosed : 1. Letter dated 16.01.2018 sent to the Hon'ble President of India & Hon'ble Prime Minister of
India- regarding his criminal activity.

.

2 Letter dated 24.01.2018 to the GM- SNP Infrastructure LLP in .pdf format.

Regards,

T.Thangabai,

W/o C.Thankamony,
195,Dharga Road,
Zamin Pallavaram,
Chennai -43.

Mbl: 9841356521.
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iKind attengon"Mr.C.P.Subash. o ; : ¥ ) "l

By RPAD 27" January 2018

From . LEGAL NOTICE .

T.Thangabai ( Retd. Govt Emp.),

W/o C.Thankamony, ‘ 5 e

195,Dharga Road, ; ' )

Rajaji Nagar, Zamin Paliavaram,

Chennai -600 043.
To
C.P Subash- Col(Retd.) - .
The General Manager,
SNP Infrastructure LLP,
Plot No:20,Door No:4,
Shanthi Street,

Dr.Seethapathy Nagar, =
Velachery, Chennai- 600 042, ? '

Subiect: Intimation - Regarding the crirﬁinal activity of your agent B.Sivaiji Rao- prior to
the Court proceeding. .

i, T. Thangabai wio Mr. C.Thankamony, senior ditizeh and a retired government servant
having an agricultural land in the middle of the vast broperty of SNP infrastructure LLP near
200 feet radial road, Pallavaram,Chennai-43, which we are in absolute possession for almost
34 years. The b.roker B.Sivaji Rao- who registered as the authorized p_ower agent of SNP
Infrastructure - (appointed vide Deed of General Power of Attorney dated 1‘7.11.2005,'_
registeréd as Doc.No.1505 of 2005, Book IV ‘at the office of the Sub-Registrar at Pammal),
had so far purchased many lands in Chennai for the SNP infrastructure and become a loyal
and sincere agent/oroker to the company for years. ?_ut the way, how hé_ gets the lands may

be unknown to the top management and the Managing Director of SNP. .

For his personal gain, he had crushed many families and forced to sell their lands with

very less price. Later with a huge ransom he sold itto the SNP, thus become a multimillionaire

in overnight. By hand in g!o.\i@ with some corrupted _officials 'm" all the departments, local
Politicians, Goondas, he is doing all these atrocities to the lawful owners till date, —Somé
officers in your firm may knowingly extends their support- for their personal gain, may hi&ing
these facts to the top management. He had earned his huge wealth i very short time in
illegal ways . He successfully proceeding ﬁis |and grabbing attem;at without getting caught, till

date- in the guise of a business man. Since he is a clever criminal, doing all these activities

with a third party without involving his name.

6l
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The Same methodclogy he applied to us, for the purpose of forcefully grabhing our

Jand. With the help of local politicians, he th}eaténed us and ?llegally- trespassed in our land- to
encroach the same. F\.irther, he fabriégted forged &ocuments and obtain fake Patta in one
V.Dhanapal's name and then done a frauculent registration for an extent of 13 cents in my
property. This wicked broker trying to achieve his desire, through all the illegal ways which are

. against the law. With t.he help bf contract kirlvlers he tried to kill myself and my family members
in several occasions. Thrs alleged culﬁﬁt-showing fear of life to us. This hardhearted broker is
giving at mqst torture in all criminal ways without invelving his name in record. Only for the
sake of selling our land to SNP Infrastructure LLP for getting a huge ransom, he is doing all
these cruel and brﬁtal criminél,activity Wintentiona!ly. Even many of the Top level corrupted

~ officials and Politicians .colluded with tﬁié broker and supporting him c—jirectlylindirectly for his
criminal activity and“hence justice is delayed for us. Hence In this regard, | had sent petitions
to the Hon'ble President of India and the Hon'ble Prime Minister of India to render justice. As
-this Si\_raji Rao haéﬂ extensive 'inﬂuehce‘in_atl the ciepartme,nts in the state government, the

ofﬁciais failed to render justice. We will not step out, in our '-iegal attempt of getting justice,

under any circumstances, irrespective of any loss of life or property.

Recently, one of the henchmen of Sivaji Rao approached us_and enquired about our
stand in selling our land. As wé are happy with our land, we refused-his offer. Irritate by our

standpoint, he had given warning that -‘lt is better to surrender, rather fighting with his political

and financial strength. He arrogantly told that, 'we_ never succeed in our legal attempts, as he
is the :Don in the field of criminal activity. fof years and even a F.l.ig will not be able to file
against Sivaji Rao. He also informed that this broker/agent has total-control with the Police,
Revenue and Registration departmen; for several years. He also added that, “your honest,

truthful will not respect by any ohe, only his money speaks wherever you go”.

'-The Shocking is, he inormed th-at “The GM of the SNP Infrastructure knows all his
activity and they only funding him for all these years to grab your land, as your land is situated
in the middle of thé vast property of SNP Infrastructure LLP and it give hindrance to their
project ". But | firmly believe that, this stgtemer;t given by hirn may be false, frivolous and

’irrelevént_. Being a rcorporate official, no one even think such kind_of'_criminal activity. Hence
| ém sending this mail for your kind information and conéciousness. An enquiry with your

agent will reveal the entire truth regarding this.
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However influence he 1ave and whoever Blg shots/ Polltical leaders/ Govt. Officials
supporting him and trymg to orotect him from punishment under law, will definitely goes in
vain over a period of time. Due to their influence. now law and justice may be blindfolded, but
¢ 2 day truth will come to light. How long he can take law in his hands?. | have strong belief
that truth and justice never dfé, and all thé corrupte.d' officials i_rre:spective of their position and

this agent Sivaji Rao -who made them to commit crime will be punished under law.

Since this broker/ agent is working for your company, he had done this fraudulent
Registration may be for fhe benefit of the company and aiso for him - to crush our
fundamental rights and to give hindrance to our peaceful life in our tand. | hope some of the
officers in the SNP, may coliuded with him. The facts and e\-fidences made me thirlk that, hé
may doing these criminal activity with the support of the officials of SNP Infrastructure LLP

and reason to think for the same is listed below for your kind refetence. -

] 1. The creation of Fake documents by Swap Rao in my property started in August
2018, ie., after our submission of objection to CMDA on February 2016 and subsequent to
several petitions to the Mer_nber Secretary of CME}A - regarding seeking of access to our
locked property as per Rule 27(22) in the Second Master Plan of CMDA. -

2. The Registration of Fraudulent seﬁlément deed and criminal tres;;ass done by
your agent is on November 2018, i.e., after our meeting with the Member Secretary of CMDA
in person on 27.10.2016 regarding our right of access to our locked prt:;berfy.

The intimation of this fraudulent.registration through forgery is given to us through the
Inspector of Police- Pallavaram orally without proper summon. They tried to make us
surrender forcefully through- out of court arguments. Even the value of the prdperty exceeds

the limit of the local police station, they given pressuré from the then lnsbactor of police. This

forces us to file a s.uit in the Honorable High court of Madras, for our right of defence to lgur

life and our property.

3. After the Writ Petition-44410/2016 filed in the Horrble High court in Dec. 2016
against the Member Secretary of CMDA & SNP, there is no hindrance given by the agent

Sivaji Rao from this month to February 2017. ' ' X
4: Later the. Hon'ble High court had given judgment in March 2017 in W.P

44410/2018, to provide access to. our locked property, which Was in our favor- after hearing

both side arguments, verifying the documents and the CMDA rule. To divert us, with unclean



hands your agent had filed a suit in Alandur muncif court in the name. of one D.Valli in March
“2017, regarding the fraudulent Reg‘iStration. After ﬁ!ling that case, the opposite party not
participated in any of the hearings and avoided the court proceedings so far. The peculiar fact

is, the forgery done by him & the case is also filed by him- by producing false evidences in

court, . ! STIPE

We feel some coincidence, between the hindrance given by Sivaji Rao and to our legal
attempt for seeking access rights to our locked property. This forces me to think there may be

a link between SNP Officials and Sivaji Rao in this crfminal activity, for a common intention.

Earlier, we sent a letter dat:ad 3" July 2017 tp the Assistant commissioner of Police-
Pallavaram range with a copy to the Chairman of SNP and CEO of Embassy- mentioning all
“the criminal activity of Sivaji Rao. In response to that letter, M/s Embassy had given
explanafion for the same. As the letter to the Chairman:SNP is returned without receiving, we
had sent mail to SNP top officials In this regard and till date no reply received from them. This

makes us worrisome, as the officials well knowing his criminal activity may support him for a

gause. RaT o= kB S

Later we had sent a lett;er dated 21% Dec_:ember 2017 to Shri. P.R.Gopala « 3ju-
Chairman & M.D, regarding intimation of the criminal activity done by Sivaji Rao, hoping that-
the management of SNP will ignére him after knowing his criminal activity. But still we are
witnessing the intervention of this agent Sivaji Rao, in the government investigation process-
against my cb'mplaints in his land grabbing attempt - by obstructing the public servants in
discharge of their official duties and also giving continuous mental harassment to us, till date.

Hence, | hope this letter may not reach directly to the M.D and may be hided from him.

Request your good office to highlight this issue to your Chairman/M.D to disconnect

this agent from your business. Since he is-your authorized agent, you may have the rights to

stop his criminal activity in accordance with law. In case, if someone still assisting him
financially, then | Kindly request you to insist them to stop funding, as you all know- supporting
and protectiﬁg a criminal is also an offense. In a good will, | am requesting you the same, as

he spoiling the name of your organization -by referring the name of your M.D and the SNP
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infrastructure LLP in all the concern departments for his personal gain and to protect him from

getting punishment for his criminal activity.

This agent Sivaji Rao keep on trying several illegal ways to get us caught in some

other false case by his influence, to Iosé our dignity and seif-respect. In order to cause Injwy-

to us, he dishonestly attempted to grab my property thi'cugh forgery for his wrongful gain. We -

~ have all evidences-for the-'.jabove mentioned facts and will submit the same in proper forum

and soon their real face will be revealed to the society. Keep in faith with law and justice, we

never give up under any circumstances and go step by step in all legal ways until we get

justice and will fight legally for our Right of defence for our life and our property — however -

influence he have. - I T : e b

Amid several petitions sent to the state government officials, they failed to act as per

the law and It is regrettable that my petitions/Legal Notices have been ignored which

- jeopardize my rights to get justice and hence forced to file a suit in the Hon'ble High Cof;rt of

Judicature at Madras, against them all and Ayou.r agent. Hence as per the law, as a prior
information sending this Notice for your perusal.

By this Notice, | request you to take legal action_against :.;our agent Sivaji Rao and
give reply within 15 days from the date of receipt of this Notice. Failing to do so, | have no
choice other than to file a suit against all, who either directly or ]ndirectiy; supporting the

forgery done by your agent, in the competent court of law and in that event you all shall be

- fully responsible for all costs, risks and responsibilities, expenses and consequences thereof,

which please note well.

| hereby verify, declare and state that the above informéﬁon given or true to best of my knowledge.

Thanking You,

= Yours Faithfully,

) e P
g “I'.Than;aa;li "?ﬂm[ i

_Mbt: 9841356521
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Reference :

1. Online Police complaints — Reference Number : IAD1622759 dated: 23.11.2016 ;
Reference Number : TAT1713476 dated :17.05.2017 and Reference Number :
NAT1750427 dated 27.09.2017. =

2. Grievance-Number: PMOPG/D/2018/0027476 Dated 18.01.2018, which registered
in the office of Hon'ble Prime Minister of India.

e o 3. Mail sent by me to the mail id dﬁm.krighna@gl;c.in , b.tirupathaiah@gmail.com
(SNP -Top offcials) dated Jul 9, 2017;12:55 AM- with subject : Information regarding
petition send against your Agent.

. 4. Infimation letter sent to the Chairman / Managing Director of SNP Infrastructure LLP
P dated 21.12.2017. '

5. Mail sent on Jan 24, 2018 7.33 PM to the mail ID subash.cp@snpinfra.com with
.. copyto dbm.krishna@plrc.in, b.tirupathaiah mail.com , praraju@gmail.com
with subject : Intimation - Regarding the criminal activity of your agent B.Sivaji
Rao- prior to the Court proceeding -Reg.

Note: Since there is no response / reply -till date for my previous mails and letter which

mentioned above, | am herewith Sending this Notice forthe.purpose of acknowledgment and

™

as a prior notification before the court proceedings.

Copy to

Shri. P.R. Gopala Raju,
Chairman & M.D,

SNP Infrastructure LLP,
Door No: 4, Road No: 20,
Jubilee hills,
Hyderabad- 500 033.




To

Smt. T.Thangabai , 5 , j
w/o Mr, C.Thankamony . ' - P
195, Dharga Road, Rajaji Nagar ' s e

Zamin Pallaaram, Chennai 600043

Madam,

| refer to your letter dated 27.01.2018, captionlng it as “Legal Notice” addressed to
the undersigned which also has been forwarded to the Managing Director of the company
and reply to you as follows. p

The contents of your letter are contrary to facts aﬁ_& misleading. -

1. You have stated in your letter that SNP Company has appointed Mr.B.ShivajiRao as
authorised power agent vide document number 1505 of 2005 Book IV at office of
~ Sub-Registrar, Pammal. We have applied-and taken copy of this document, As per
this document one Mr-V.IPHEN has-given power to Mr.B.ShivajiRao for 27Cents in
Survey No 198/8B and inturn Mr.JPHEN has purchased the land from your husband
Mr. C.Thankamony. We have never given any GPA at any point of time to
Mr.B.ShivajiRao, nor he has any right to represent our company. So your contention

~ iswrong & misleading: - - - - &2 ‘ :

5. You have stated that our company is interested.in 'buyihg your land. You have soid
some of your lands adjacent to this parcel of land in 2006 to our company and did
not sell this portion of the land. With whatever land we have already purchased we
have obtained SEZ sanction from Govt. of India in 2008 itself. At that time. itself
since SEZ land is an exclusive area it has been c_ompou_nded as one piece of land and
your this parcél of land is outside our compound wall. So there is no qﬁestiqn of
purchasing your land as there will be no benefit to the company as it cannot be
included in the project anymore. So It is totally incorrect to Say that our company is
interested in purchasing your land. ~ ‘

3. You have stated in your letter that your land is in the middle of our company land.

" This is totally false. Your land Is completely outside our boundary and compound
wall. If your land is in the middle of our land central Govt will not give peﬁr’nlssion to
start SEZ. ' i

4. You have stated in your letter that we have em;;loyed_ Mr.B.ShivajiRao and he is
troubling you to seil this {and, We make it clear to you we have not employed
Mr.B.ShivajiRao to deal with you or yoﬁr land. We are not interested either to buy
your land. ' s - ' ] |

5. As far as, your other allegations about dlspute-'m your land, court case, trouble by

others etc is in no way connected with us and nor we have any knowledge about

Date: Gl)ol—lwl{(' 3
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those developments. Thinking of any connection between those happenings and our
company can only be imaginary, baseless and absurd. i

Madam, please be informed that we do not require your piece of land situated
6utside our SEZ approved, compounded land and we have not authorised or

appointed either Mr.B.ShivajiRao or anyone to negotiate with you for sale of your
land. '

With this clarification we feel that the matter Is closed once & for all from our end,

fr.
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RPAD
From O 10" Sep. 2018

T.Thangabai (Retd. Gowt. Emp.),
W/o C.Thankamony, :
195,Dharga Road,Rajaji Nagar,

Zamin Pallavaram,Chennai -600 043.
To

Shri. P.R.Gopala Raju,

Managing Director, : .o

SNP Infrastructure LLP, >

Door No: 4, Road No:20, _
Jubilee Hills, Hyderabad- 500 033, i _

Respected Sir,

Subject : Express Notice - pertaining to the atrocities_of a Ia_nd mafia B.Sivaji Rao
who continuous his unlawful activities in the society and forcefully grabbing lands from the
lawful owners in the Pallavaram 200 feet radial road surroundin

gs, in the guise of an agent
(pretended agent) of SNP Infrastructare LLP.

With due respect and humble, | the under signed- a retired Govt. Teacher and as the
peace loving law abiding c}tiien of India, submitting 7t_his Notice to give information of a
pretended agent B.Sivaji Rao- who misusing the name of your esteemed organization and

doing unlawful activities in the 200 feet radial road surrounding areas for several decades. He

- hand in glove with somé top politicians and corrupted high level government officials, doing all,

these illegal activities for the purpose of land grabbing &_ escaped from the eyes of law, yet. -

This land mafia B.Sivaji Rao untruly representing as the agent of SNP Infrastructure LLP, in

collusion with the General Manager of SNP- Mr,C.P.Su“bash. Hence, need cpnﬁrmation/

clarification from your side in this regard. Since further loss or damage to my properties or to

our lives, SNP Infrastructure LLP is also liable for compensation for the same, which he has

incurred by so dealing.

~H -



This land mafia/ broker B.Sivaji Rao ap’proached us, seyerél times in person for selling
our land to him and informed us that, he is an aéent of SNP Infrastructure LLP énd al-sd has
strong bondmg with some top Politicians by mentioning their names and their business
partnership with hlm in detail. He tried to show his supremacy to us. As this land is our
Iivelihood, we rejected his offer and continued our agriculture, cattle and poultry farm
peacefully. When he realized that we will not sell our la;xd to himf he sta;__'ted giving trouble to
us, in all the illegal ways. With the sole ill-will and motive of greediness with intention to grab
my pro;ierty forcefully he gives mental haras;sment, trouble /disturbances for the past 13

years, We have evidences for the same and_wiii highlight it soon, in proper forum.

He then fabricate& a forged documents in my land and received fake Patta for an
extent of 13 cents in his henchman name V.Dhanapal and latef done a fraudulent settlement
deed to one D.Valli. After his failure of several attempts to settle this issue through Goondas,
intervention of local ADMK and DMK Politicians and then through Police officials, he later filed

a civil case Q_§_N_g§_9[2§)_1_7_ in the Alandur Muncif court in the name of D.Valli- claiming their

rights in the survey number 198/9B and 198/9A of then_Zamin Pallavaram village. As they

purposely keep on postponing the court proceedings without any arguments for almost a year,

| filed a

| had received a F.LR direction against _B.Sivaji Rao & 2 others in the Hon'ble High
Court of Madras dated 20.03.20‘-I8 issued for Crl.0.P.No.8510 of 2018 to punish the offenders
in accordance with .layv- for thei{!cﬂmina{_ conspiracy- in an attempt to grab my Iaﬁd unlawfully
by forgery throﬂgh Joint Liability, for the rpAurpose of criminal intimib'?tion and extortion. After

several follow-ups and submission of evidences, the CCB of Tamilnadu Police had registered

i
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a case against the- Sivaji;'Rao‘s henchmen- D.Valli & V.Dhanapal under sections

_419,420,465,467,4}68,471,120(B) IPC in Crime No. 78 of 2018. They had been-aryrested and

detained in Jail. The Abettor -Sivaji Rao is not yet arrested due to his strong Political support.

W!ll soon approach the Hon'ble Court 10 render justice a_,nd also will highlight his airocities to

the soctety through media at the earliest, Hope many Big shots, land mafias, -Corporates

management officials, Corrupted Gowt.officials in hlgher posts and Politicians including ex--

MLAs, MLAs, Ministers will get caught and their real face will be reveal to the society.

Earher Sivaji Rao with the help-of contract Killets attempted to kll] me and my family

members in 4 different occassions and the ewdences for the same submutted the department

&5 -_i)-",
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of Police. An Online Police complalnt- No: NAT1854357 Dated : 08.07. 2018 raised agamst '

him and it is under investigatlon As | hlghhghtmg his atrocltles to the sogiety, he gets |mtate

and as a revenge action he may further try to cause grievous hurt, or loss to my properties or

to our lives .

Newspa ivaji Rao and his hench-men are the

sole responsible for any unnatural_death to me and my family members and loss to our

properties. Even in our absence, hope lawful action will be taken against him in accordance
with law. _This land maﬁa Swajl Rao aileged to be 1nvolved in Gutkha scam and stated as
Binami for some Politicians. His entire wealth which he obtained in a very short duration, may

be through illegal means and its sourée has to be scrutinized.

Details of the land mafia- self oroc{aimed as g agent df SNP !nfréstruture {TLPJ

1. Name: B.Sivaji Rao
» Residential address: No. 121, Gandhi Road, Shankara Nagar,Pammal, Chennai-T.

3. Mobile number: 9884048056 - - - ’_
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| won't step down in my lawful approach towards eradicating these evils, which spailing
the somety I never give up my rights under any circumstances and fight legally, till 1 get

justice. Further in any situations - | didn't like to lose my self respect and dignity.

- This land mafia B.Sivaji Rao may misusing the name of SNP Inf_rastrﬁcture for his
personal benefit, as he himself informed many beoples that he is véry closely associated with
SNP. | hope the top management of SNP lnfrastructuré LLP may or maynot know about his
étrocities and uniawful activities. Hence submitting th—is notice to take corrective and
preventive acti.on, as these kind of miscr»_eénts spoil your organization name.

'Therefore with the available sufficient _evidences, before approaching the Hon'ble court
and the media against his atrocities in the 200 feet radial road surroundings, | herewith
requesting your confirmation / clarification for his-claim.on bonding'with the-SNP Infrastructure
LLP, as he gets protection in the.guise of an agent of youiesteemed organization.

Thani;ing you,
Yours faithfully,

T.Thangabai

Mbl: 9841356521

Copy to _ S : :
1. SNP Infrastructure LLP, # 680,FNO-203, Regency House, Durga Nagar Co!ony,AHyderabad-Soo 082.
2. Mr.Vasudevan.S, Embassy Property Developments Pvt Ltd, Mena Kempala Arcade, 6" Floor, B wirg,

4 113-114 Thyagaraya Road, T.Nagar, Chennai-600 017. ~

&

LY



73

Fwd: Notice -Pretended agent B. Sivaji Rao- Confirmation
Reg.- Prior to court proceedings

From: darwin td <darwin. tdﬂﬁmaﬂ com>

Date: Tue, 9 Oct 2018 at 15:33

Subject: Notice -Pretended agent B. Sivaji Rao- Conﬁrmatlon Reg.- Prior to court proceedings
To: <dbm krishna@plre.in>, PRG Raju <prgraju@gmail.com>, Tirupathaiah b
<b.tirupathaiah@gmail.com>

Dear Sir/ Madam,

| had sent a Notice dated 10th Sep 2018 to the Managing director- SNP Infrastructure LLP
through Speed Post ( Consignment Num: ET177364591IN ). The letter was returned undelivered. | wish
to bring the atrocities of a land mafia ( B.Sivaji Rao -who self proclaimed as SNP agent) - to the attention
of the M.D, before filing a suit agalnst him in the competent court of law.

Earlier, | had sent a letter dated 3rd July 2017 to the Assistant Commissioner of Police with a copy to
Embassy and SNP. Also send mail in this regard. But there is no response/ confirmation from SNP about
their stand with the Sivaji Rao.

Also send a Legal Notice dated 27th January 2018 to Mr.C.P Subhash - The General Manager—SNP
Infrastructure LLP. But there is no official / formal reply from his end.

We still witnessing the intervention of this agent B.Sivaji Rao, in the government mvestlgatlen process in
his land grabbing attempt in my property and continuous to give mental harassment to us- by using the
name of SNP Infrastructure LLP.

Hence | kindly request your good office to highlight this issue to your Chairman/ M.D and confirm whether
the land mafia B.Sivaji Rao is your agent or not ?. If not, request to take action against him as per law for
his self proclaimed agent of SNP and misusing the name of your organization for his personal gain and to
get protect him from gettlng pumshment for h|s criminal activity.

| request confirmation from your side before proceeding in the court of law- to conclude his land grabbing
attempts in the 200 feet radial road surroundings with the support of some top politicians.

Enclosed : The soft copy of the Notice dated 10th Sep 2018 sent to the Managing director- SNP
Infrastructure LLP.

Regards,
T.Thangabai,
W/o C.Thankamony
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Dear Mr.Darwin, ' - 10.10.2018

This is in reply to your mait datedr 08 Oct 2018,

1. We bring to your attention the following facts.

As far as the legal notice sent by_Mrs.T.Than'gabai dated 27" Jan 2018 to The General
Manager, the notice was replied then itself by registéred post making the stand of SNP
Infrastructure LLP very clear. This reply was received by Mrs.T.Thangabai on 05 Feb 2018.
We enclose the copy of the acknowledgement where Mrs.T.Thangabai has signed and
received the above reply. However for your information we enclose the reply given by us
once again. so your contention that we have not rephed the legal notice dated 27 Jan

2018 is incorrect. __ : ; , ) i

2. We have not responded to the letter dated 03" july 2017 as the letter was addressed
to Assistant Commissioner of police and not to us. We thought itis not fair on our part
to interfere as the letter is addressed to Police.

3. We have clearly statec in response to your legal notice dated 27 Jan 2018 that
Mr.B.Shivajirao is not our agent and we are not dealing with him.

4. Once again, we reiterate and confirm that Mr.Shivaji rao is'not our agent. We have
not employed him or anybody to deal with your family members regarding any land.

5. Also, we want to inform you that your piece of land is situated outside our SEZ _
approved, Compounded land and since we have already got the plan approval and J
started the construction, your Iand WI|| not be of any use to us as it cannot be mcluded
in our project. - :

6. We clarlfy beyond any doubt that we are not interésted in this land and we have not .
employed Mr.Shivaji Rao or anybody else.

With this, we wish to close this matter once & for all from our end.

jess n'mmogsymmoﬂs%w ]
or




0/11/2018 ' Gmail - Your mil dated 09th Oct 2018-reg iy -
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subash cp #subashrr1‘963@gmail.com>

Your mail dated 09th Oct 2018-reg

;. darwin td <darwin.td@gmail.com> . - o ' Wed, Oct 10, 2018 at 11:34 PM

To: subashrr1963@gmail.com

+ Ce: PRG Raju <prgraju@gmail.com>, dbm.krishna@plrc.in, Tlrupathalah b <b.tirupathaiah@gmail.com>
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Kind Attn: Mr.Subash,

Your mail seems to be contradlctory and mlsrepresentatlon of the actual facts and ewdence . by hldlng the real
scenario. il

Please find my counter reply for your statements which menttoned in your ma|| dated 10.10. 2018

1. The reply letter sent by you dated 2nd Feb 2018 is not clear & didn't have any details, Such as:

a. No Authorized Signatory seal. _
b. No Company Seal. . =
- ¢. Name of the Addressee. -- Enclosed your tetter dated: 02-02-2018 )
WIH this unnamed reply letter from a reputed company is valid before a court proceedings? _

Aiso the Point No:5 is deleted in the letier which you attached in your maal dt: 10- 10-2018 WhICh states about the
writ petition 44410/2016 filed by us.

Further, your attached letter is unreal & seems to be fabricated/fake, which may be done with or without your
knowledge for a cause. It self proves your contention is mcorrect and misleading.

2. | had addressed a letter dated 3rd July 2017 to the Asst Commlssmner of Paolice with a copy to Embassy and
SNP.

For that Embassy send a reply dated 14th July 2017 stated that, they fi irmly deny the allegatlon of B. Sivaji Rao as
their agent. Since there is no reply from SNP, & also this broker B. Sivaji Rao already involved in many business
transaction with SNP for purchasing of lands, | requested the same.

3. There is a contradiction to your statement - You had approached in December 2017 through a middle man for the
purchase of 13 cents in my property, in which B. Sivaji rao had made fake documents and fraudulent registration,
Knowingly the registration done through forgery, how you approached for buying it for SNP Infrastructure LLP fs

4. This land mafia B. Sivaji rao arranged for a meeting in the mid of year 2016 in your Pallavaram site. In that
meeting he only introduced you as the GM of SNP along with Mr. Kesava Raju. Hope you can recollect the past
happening and recognize the facts.

Moreover we have evidence that this Sivaji Rao i is deallng with land transactlons involving SNP in the Pattavaram 200
feet radial road surroundings. . . .

5. 1 herewith confirm you-that this piece of ourland-is sufﬂclent for us to live happily and we dldn‘t have any intention
to sell to anyone. We are not requesting you to include our land to your project.

We request you to take action on this land mafia, who using the name of SNP and doing atrocities which affects our
lives. It is informed as a prior notification before the court proceedings against his unlawful activities- m patlavaram
200ft. radial road surroundings and also for your necessary action at your end.

Further for your kind mformation- the survey numbers 198/9A2 and 198/9B2 of your property has not approved yet by
the CMDA, due to the Litigation pending in Munsif courf & High court whxch created by B. Sivaji rao.

6. We also clarify beyond any doubt that we are not interested to sell our land , amid any life threats or by any force-
however influence they have.

With this, we wish to bring yournotice to take Iegal action agamst the criminal B. Swajl Rao- who m:srepresent your
organization name for his personal gain & let us to live in peace.

Note: | Had sent the notice to aet vour replv on the Pretended Aoent B._Sivaii Rao for the court oroceedinas &
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M Gm ail ' . subash cp <subashrr1963@gmail.com>
Your mail dated 10th Oct 2018-reg - 5 /
1 message o : )
subash ¢p <subashrr1 963@gmail.com>" _ Thu, Oct 11, 2018 at 4:08 PM

To: darwin td <darwin.td@gmail.com>

Cc: gopal raju <prgraju@gmail.com>, Tirupathaiah b <b.tirupathaiah@gmail.com>, DBM Krishna
<dbm.krishna@plrc.in> ) ] < -

Dear Mr Darwin, -~ . | of B , j 11.10.2018

We hereby once again clarify that‘Mr.B.Shivaji Rao is not our agent and not authorised by
our company to deal on our behalf. -

We do not have any other information to share with you in this regard other than the
information which we have already shared with you. Regarding caurt case on your letter to Asst
Commissioner of Police the agencies will take its Lawful action and there is nothing for us to do
anything. ’

We always try and maintain a good relationship & trust with neighbours and here also we
wish the same.
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Express Notice

“15™ April 2019

From

T. Thangabai (Retd. Govt, Teacher)
Wi/o C. Thankamony, -

195, Dharga Road, Rajaji Nagar,
Zamin Pallavaram, Chennai-43.

To

B. Sivaji Rao, (Mb: 98840 48056) )
121, Gandhi Road, Shankara Nagar,
Pammal, Chennai-75. - e : :

Kind Attn. Mr. Sivaji Rao,

Subject: Realized your dominance / influence in the Depariment of Police, Revenus,
Registration, and Survey & Settlement Department - as mentioned by you earlier, .

So far nothing can be done as per law, against yours political and financial influence.
Hence this notice, to stop giving trouble to me and my family- either directlyfindirectly.

| hereby solemnly affirm and sincerely state that, you had approached us on
behalf of SNP Infrastructure LLP to sell our land to you and simultaneously given much
hindrance/ trouble -directly..énd indireciiy fér the rpast 14 -years. Your warning / threaten
to us had t-e-aken_lightly,-and now | realizing ydur influence in ruling party and vast
supremacy in all govt. departments. Sinc;e, | lost hopé with this éovernment in
getting justice, | herewith sending this notice - you to stop all your atrocit‘ies and don't

trouble us further. ' ) o

Even after we shown our non-willingness to sell our land, you forced by: -

1. Approached my husband many times with your henchmen in person & through
phone to sell the land. _ :

2. Contacted my son through phone regarding the sale of our land.

3. Politicians, who are in a recognized position threatened us to sell of our land, by
favoring/supporting your business deal.

4. Fabricated fake documents in my land-by network formation across departments.

Vi



The Reasqns which made -me realized your influence in various departments is follows.

1. In the year 2017, without summon we were called to the local police station after 7.30
pm several times, against a frivolous complaint given by your henchmen to settle the
issue through - out of court settlement. Also, on 13" March 2017, | and my son met in a
car accident which was the first attempt to murder and | had submitted all the evidences
to Mr. Venkatesan —Inspector of Police —Pallavaram. Later it was found missed.

2. In March 2017, | filled a complaint to O/o The Commissioner of Police and also met
Mr. T. Ganeshmoorthy- The then Additional commissioner of CCB and explained the

forgery. From April'17--Dec.17, my case was transferred to 5 different teams within ALG

special cell of CCB & received 3 contradict letters to safeguard offenders.

> inspector of Police-CCB-Hl = Mr. Karinah in- his letters dated 18.07.2017 and
27.09.2017 stated that the opposite party didn’t made any fake documents and
didn't done any crime and asked me to see remedy through civil court.

> A Similar letter from Pallavaram Inspector- dated: 27.10.2017° With above'
mentioned points in supporting the offenders.

3. From Feb’ 2018 my case is in Forgery team of CCB. The High court order - Crl.O.P
No.8510 of 2018, dated 20.03.2018 issued to register a case on you and your
henchmen. But the Investigation officer had filed a F.l. R only against your henchmen
Dhanapal and Valli & not on you. The Hon'ble High court order is not yet honored.

4. My Online Police complaint- Ref No: TAT171376 dated 17.05.17 for your attempt to
commit crime is still pending and no action taken even after several attempts & Online
Police complaint- Ref No: NAT1854357 dated 08.07.18 for criminal conspiracy is still
pending and the same is forwarded to CCB-ll. - .

It is evidenced that for a proven forgery with all evidences in hand, the investigating

officers trying to protect you and your henchmen.

veniie Department; -
With the help of some corrupted Revenue dept. officials, the foilowing' crime done.

1. Obtained fake heir certificate (Cbnﬁrmgd by the Special Tahsildar in her order of fake
Patta cancellation which issued to your henchmen V. Dhanapal)

2. Received Fake Patta in my property thnfirrned by the Special Tahsildar in her order
RC No: 39/2017. B i

3. Mentioned wrong T.S Number in their document (T.S No.55/3 received by Dhanapal,
declared forgery after confirmed with the Alandur Taluk File No. 8A.1310.1422).

4. The original entries in the Town Survey Register are altered in red ink pen, according
to the benefit of land grabbers. - o o5 i :

5. The Tamilnadu Government seal and the signs of the officials are counterfeited.



Re ration De me

Hand in glove with the Sub-Registrar Mr. A Sriram, done fraudulent registration
of settlement deed between your henchmen V.Dhanapal & D.Valli. (Doc No:9700/20186).
Now case had filed by DVAC against the Sub-Registrar and it Is in process.

1. Without Patta and any other proof of documents, the Sub-Registrar kept the registration in
pending and assigned number to your document (P.395/2016). _

2. After 50 days, the sub reglstrar given notice to your Dhanapal on 18.10.2016 to produce
relevant documents within a week and failing will cancel the registration.

3, Then after 25 days, the registration was done on 11. 11. 2016 based on the received fake
patta in my properky— in the name of V. Dhanapal.

4. Both the Sub-Registrar and the District Registrar Ms. Geetha send various leiters io each-

other to take action against the offenders as per section 82 & 83 of the Registration act. 2 years
past, till date no action taken by the Registratlon dept.

In the fake patta cancellation order-RC No:39/2017 dt 19.06.17 the speclal Tahsildar

clearly mentioned their forgery in detail. With all the details readily available, the ASO &

SO prolong the case for more than 1 year and it is still not concluded legitimately.

1. The ASO-North Ms. Anandhi did 4 hearings, and.issued the order “Dlsmlssed as
withdrawn® Ref. No:2/4857/17 dt. 29.06.18 without stating fraudulent document status,
possession,etc.,which clearly shows the ulterior motive to support you & your henchmen

2. The Settlement Officer Ms. Angaya.rkanni had also completed her investigation process on

12.12.2018, for my appeal against the ASO-North's Order. She confirmed that order will be

issued immediately, But almost 4 months past, no order isgued yet.

| had sent more than 300 petitions so far to various departments and met senior

officials in all the concern departments to take a speedy and sincere action. But, may be_
due to your political influence In the r‘_uling' party, | feel even the straight forward

IAS and IPS officers unable to act as per the law.



A peculiar fact is, after the fabrication of fake documents and fraudulent

registration you had filed a civil case against me and my husband in the Alandur Muncif

“court -O. S No: 89/2017, in the name of D. Valii, Aimost 2 years past, till date not

p;articipated in any of the court proceedings and purposely misusing the court of law.
Some corrupted gdvt. officials in various departments taking shield in the guise of this
civil case, and not conducted their sincere inve_stlgatio_n, and protecting you.

Having evidences for all of my allegations on you and willproduce the same in
ﬁropef forum, if required. From the beginning of your approach, to the happening of -
gundas entry into my property by damaging compound'wall & try to construct hut. After
several attempts,heven recehtly ion 31.03.2019 my son and dauéhter waé targeted and
hit by a car from behind and‘ﬂed. ;l‘hey had a miraculous eséape frorﬁ death and

suffered grievous injuries. In this regard a F.L.R No: 118 filed and the investigation is in

process. i

Request not to trouble further & need yod[' _alssurance for the same In.wrlting. within
15 days from the date of receipt of this letter. Hope, hereon without your interference

the govt. officials will take a straight forward action in my case and rénder justice.

Note: Earlier you self-proclaimed as the agent of SNP Infrastructure LLP-and approached us on
them benalf. But the op management of SNP denied the same and given letter in writing.

Thanking You

. G

Copy to - =y , T.Thangabai

1. The Commissioner of Police, Commissioner Office bullding, Vepery, Chennal-7. ~
2. The Jolnt commissioner of Police-CCB, Commissloner Office building, Vepery, Chennai-7.
3, The Diraclor, Survey and Ssttlement Dept. Survey House, Chepauk, Chennai-5.
4. The Commissioner, Land Administration, Ezhilagam, Chennai-5.
5, The Director, DVAG,283, MKN Road, Alandur, Chennel-16. .
6. The Inspector General of Reglsration, 100, Santhome High Road, Chennal-28,

{#“7he Managing Director, SNP Infrastructure LLP, Regency House, Hyderabad-500082,

”"8. The Secretary, Chennal Press Club, Ofnandurer Estate, Chepauk, Chenhal-02, _

9. The Chief Editor, Nakkheeran Publications, 105, Jani Jahan Khan Road, Royapettah .Chennai-600014,

Al




" DBM Krishna <dbm. krlshna@plrc in>

gﬂme T

_ Fwd: Land grabbmg —A!Iegatton agalnst GM- SNP-

Fobex ™

Gopal Raju I Wed, May.29, 10:24 AM

(22 hours ago)
to me

© --wiee-- Forwarded message ——-—--— - -

From: darwin td <darwin.td@gmail.com> ' -
Date: Mon, May 27, 2019 at 8:01 AM -

Subject: Land grabbing -Allegation against GM-SNP-Embassy Spiendud Techzone
project - Chennai.

To: PRG Raju <prgraju@gmail.com>, Tlrupathalah b <b tlrup_a ha:ah@qmall com>,

G6: <ceo©embassymd|a com>, <|ltu@embassvmdla com>,
<gogal@embassvmdla com>, <cs@embassyindia.com>,
<veerraju.j@embassyindia.com>, <karan@embassyindia.com>,
<secretarialteam@embassvindia.com>, <mike@embassyindia.com>

Deaf Sir,

*

| am Mrs.Thangabai, w/o Mr.C.Thanka{mony, owner of a piece of land in Pallavaram,
Chennai, adjacent to your Embassy Splendid Tech Zone project. Myself and my
family has been put through several harassment, mental and physical, over the past

~ 14 years, by a land broker Mr.B.Sivaji Rao in collusion with your G.M Mr. Subhash

(S.N.P), as they attempted to grab my land in unlawful ways.

I have outlined all the details in the attachment. Klnd!y read through this and heip
keep your officials away from indulging in further unlawful activities.

| am hoping for a favorable response and action from your office. We are actively

~ working with human rights advocate forums, right minded government officials, anti-

corruption NGOs and social media channels to further our cause in preventing

unlawful grabbing of my hard earned property and to protect me and my family from
life threats. '

If the top management needs.further clarification, | am more than willing to meet you

- in person or through video calls,i in explammg the unlawful attempts by your officials,

with evidences over the years.

Thanks,
T.Thangabai,
Mb: 9841356521.

8/
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| RPAD
T.Thangabai

: #195,Dhafga"Road,Rajaji Nagar,
Mb:9841356521

~ Zamin Pallavaram,Chennai-43.

To 7% June 2019
. The Arapoor lyakkam,Chennai-600008

The People’s Union.for Civil Liberties,Delhi-110091. ~
The Chitiapakkam Rising Public Group,Chennai-600064, :
The Human Rights Advocacy& Research Foundation,Chennai-600015.
The National Human Rights Commission, New Delhi-110001.
The State Human Rights Commission,Chennal-600028. -
The Tamil Nadu State Commission for Wg n,Chennai-600005.
The All India Democratic Women's Assoclation, Chennai-600005.
. The Human Rights Defenders Alert-india, Madurai- 625002.
10. The Satta Panchayat lyakkam,Chennal-600041.
11. The Makkal Pathai Public Grou%’Chenna!-GOOOQZ. o
i 12. The llayaThalamurai Public Group, Chennai-600064.

| To w, ever it may con

© 0N OO ®N

\ !.T.Thangabai,wfo Mr.C.Thankemony,. a retired Govt.Teacher ﬂght!n‘g' légally for more
than 2 years against a land mafia team operating‘ih Chennaivi?allavaram‘zoo feet radial
road surrounding. This-land mafia team in’ collesion with corrueted govt.ofﬂciais across all
the departments doing their unlawful business successfully for many years. Many lawful
owners are affected by these land maf jas. In the year 20186, they attempted to grab my
property using fake Patta and fraudulent reglstrat:on. In this regard, | had sent over-300+
petitions mientioning the facts with evidences and met all concern head of the departments.
But no sincere ection taken yet by the S}ete Gowt.officials - may be due to the supremacy of

land ma%l,as in all the concern departments.Due to the lethargy approach by concern officlals,

&s_e_tﬁgmgn_t_nem as it seems parﬂality!favouriﬂém in conducting a sincere investigatiori in

finding the root causs of this unlawful activities in our area, and to protect the lawful owners.




Antagonized by our lawfui attempt in exposing this land mafia and the carrupted gowvt,officials

to the soclety, théy may plan to cause grievous hurt or force us to Joég our lives or property.

I don't want to experience the same situation happén to Mr.S. Mugilan-Social activist,
Hence taking séveraf preventive measures, as they tends 1o lose hope with this State Govi.

& its Departments, after my regular follow-ups 'withhali concern Depts. for more i_han 2 years.

# .

«

against them as per law ang punish thé offenders, The legal expe‘nées for the same will
borne by my repreééntatives, even in our absence. Hope you will take appfof;riate action

and fulfil my wisﬁ in my non-exist_ence.";'?

1. Mr. B.Sivaji Rao (Mb:9884048056),121-A, Gandhi Road,Shankara Nagar,Pammal,Chennal.75.

2. Mr. CP.Subash (Mb: 9551 087777),20,0.Noz4,Shanthi street,Dr.Seethapathy Nagar,Velachery,Chennai-42.

Yours Faithfully

Copy to : ' —
, ) K o @ T.Thangabal
1. The Governor of Tamil Nadu, Governor's secretariat,Chennal-600 022;
2. The Chief Minister of TamilNadu, Secretariat,Chehnai-600 oos. o ¥
3. The Chief Secretary to Government, Secretariat, Chennai-600 009, §

The Director General of Polfce-'l‘émHNadu, Chennal-800 004,

The Commissioner of Police-Greater Chennal,Cherihal-600 007,

_The Director, Directorate of Vigilance & Anti-Corrupﬂon.ChennaFSDO 016.

The Principal Sscretary/ Commissioner, Revenue administration,Chennal-600 005,

The Additional Chief Secretary/ Commissioner of Land admln(sh’aﬁon,Chennai-SOO 005,
The Director, Survey & Settleme.n‘t Depar!r_nent. Chennal- 600 005, .
Director, SNP Infrastrusture LLP,SBO.Regency House ,Hyderabad-500 082,
11, The Managing Director, Embassy Pvi Ltd, 1% Floon_‘,‘lso_ Infantry Road,Bangalore-560 001.

- The Administrative Authority, Embassy Property Developments Pyt Ltd, Meena Kampala Arcade g*
Floor,B Wing,113-1 14, Thyagaraya Road, T.Nagar, Chennal- 600 017,
13. The Chief Editor, Vikatan Media Servlcas(P)Lt;i,‘ 757, Anna salai, Chennal-800 002,
14. The Sénior Executive Editor, NDTV Ltd,207,0khia Industrial Estate,Phase3,New Delhi-1 10020.
15. The Editor-in-chief, The Indian Express (P)Ltd, gt floor,Sreyas Chamiers Towers,Chennai-600018,
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From: darwin td <darwin.td@gmail.com>

Date: Mon, Jun 17, 2019 at 1:07 PM

Subject: Re: Land grabbing -Allegation against GM-SNP-Embassy Splendid Techzone project -
Chennai. : ' - : 5 : :
To: PRG Raju <prgraju@gmail.com>, Tirupathaiah b <b.tirupathaiash@gmail.com>, DBM
Krishna <dbm .krishna@plre.in>

Ce: <jitu/@embassyindia.com>, <gopal@embassyindia.com>, <cs(@embassyindia.com>,
<veerraju.j@embassyindia.com>, <karan@embassyindia.com>, - _
<secretarialteam(@embassyindia.com>

Sir, ; 5
As there is no reply from your side for my previous mail, i herewith sending this mail for
your kind attention. ’

Earlier, my son had projected an outline of our land grabbing issue in social medias and the same
published by "Arappor lyakkam'- to punish the corrupted Govt.officials.

Link: https://m.facebook.com/story.php?story _fbid=1 4085343 72618924&1d=600895630049473

To eradicate these evils from the society and protect the lawful owners in our area, many NGOs, anti-
corruption forums, human rights forums, right minded government officials may joined hands and we
request your help in this regard. -

Your kind support in protécting the lawful owners in our area is highly appreciated and We all would be
grateful to you, if you do so. -

Regards,
T. Thangabai.

l&;‘.‘%—g{}.i:
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Date: 19.06.19
From

Col (Retd)C.P. SUBASH

s/o Periyakaruppan P ;
Plot No.20, Door No.4, Shanthi Street
Dr. Seethapathy Nagar, Velachery
Chennai 600042

To

The Deputy Commissioner of Police,
St.Thomas Mount,
Chennai

2019.06.19/Complaint/060

Respected Sir, - : P s

[Sub: Criminal in'thmidation by Mrs.Thangabai, l;l_ér Son Mr.Darwin- false complaints
and defaming my reputation-severe mental stress & agony - falling
under Pallavaram Police Jurisdiction — Regarding]

| am a retired Colonel, an Army Officer served the country for twenty five ye'ars and
ever since retiremen;c in the year 2008, | have been working in SNP Group of Corﬁpan_ies as
its General Manager, having its Regional Office at Plot No.20, Door No.;‘-l, Shanthi Street,
Dr.Seethapathy Nagar, Velar;hery, Chennai 600042. The company in wﬁich | am employed is
carrying on busines_s in land infrastructure development having its registerec_:l office at
Hyderabad. The corﬁpany had purchased-a contiguous parcel of lands measuring an extent
of 27.5 Acres at 200 Feet Pallavaram Thoraipakkam Radial Road, Zamin Pallavaram Village,

Pallavaram Taluk, Kancheepuram District before | had joined the company as its General

ianager.

| state that one Mrs. Thangabai and her husi)and Thangamani iogether owns an
extent of 69 Cent of land in S.Nos.198/8B1, 198/9A1 andi 198/9B1, which is located outside
the eastern boundary and compound wall of our company SNP Infrastructure LLP. The said
T-hangabai and Thangaman_i have accessto theiﬁr land through public road passing through
RKV Avenue and Highway Nagar, Zamin Paltavaran;. | state that both Thangabai and
Thangamani were employees of the State Government of Tamilnadu and while they were in
government service engaged in real estate business, had purchased an extent of land of

about 1.54 Acres in S.Nos.i98/8 and 198/9 at Zamin‘Pallavaram'\lillage,_ to sell it for higher

gs



price at later date. In the year 1997, Thangamani had sold an extent of 27 Cent of land in
part of S.N0.198/8 to oneLV Iphen by Document No.1567/1998 dated 20.01.1997. Later,
when our company was acqumng lands in that area, both Thangabai and Thangamani had
" together—sold-an extent of 58 Cent of- land in part of S.No. 198/9 to our company by
Document dated 07.10.2Q04. Thereafter they have retained their remaining 69 Cent of land
in part of $.N0.198/8 & 9 (sob divided as 198/881, 198/9A1, 198/9B1).

| state tﬁat our corhpany (SNP) hod constructed compound wo_ll of its 27.51Acres of
land and had applied with Central Government and got aporoval as a “Special Economic
Zone” (SEZ) for Information Technology after due compliance of all requisite statutory
conditions in M'mistry of Commerce (ANNEX Aj, by éazette Notification 12th Feb 2008. Our
company had applied for Plannlng Permission to construct-IT Park, with CMDA through

application dated 31.03.2016; and after necessary approvals, the construction work is in

progress.

I'state thot the above r_pame‘d Tharigamani and Thangabai owns an extent of 69 Cent
of land outside our property. | have met- Mr.Thangamani 'h'usband of Mrs.Thangabai &
Mr.Darwin only once when they came td our office in 2015, met our MD, and asked for
2Acres(Two Acres) of land with big frontage in 200’ pa!lavaram-Thoralpakkam radial Road as
exchangé for their 69cents of land which is inside and there is no approach. Our company
was not inclined to negotiate as they found-it is unreasonabie and it also it will be of no use
as the compaoy has already taken SEZ approval and will not be possible to include this land.
Since then to force our company to buy hio land, fhése two persons have been persistently
causing hurdles to the development of the project by giving false complaints to government
authorities. Initially, he had filed a writ- petition W.P.N0.33533/2007 by making false
allegations that our company was putting up construction on poromboke lands and the said
writ petition was dismissed by the Hon’ble High Coort', Madras at admission stage itself on
23.10.20’07, | state that when our company applied to CMDA for planning permission, again
Thangamani had filed another writ petition W.P.No.44410/2016 making false allegations,
wherein the Hon’ble High Court by 5ts final order dated 07t Feb 2017 was pleased to give
directions to CMDA to process the Application for l;la'nning Permission in accordance with

the Development Control Rules. Accordingly CMDA rejected Thangabai’s Claim that She



should be given abproach to her land from 200’ radial road and instead approach was given
from behind the land through an existing 24feet Highway Nagar road. Having failed in all his

efforts to force the company to buy his land as per his wish, he has started writing repeated

complaints. | state that the said Thangamani is having the habit 'df" making répeated-

complaints to gox;ernn_jent auﬁthorities with dishonest intention to create stumbling block for
our massive project of development of IT Park with ultimate object to exert pressure on our
company to buy his land at higher price.He himself has admitted he has written mare than
300+ compfainfs.\_ride his letter dat_ed_G?“‘ Jun_201§ (Enclosed aé Annexure) But.in a most

deceitful manner he has been setting up and making false allegation that some land brokers
are forcing him to sell the land.

| state ;chat by a Ietter dated 27.01.2:018 captiohi_ng it as “Legal Notice” ANNEX

C)Thangabai had addressed a letter to me maki'ng imaginary allegations naming one

Mr.B.Shivaji Rao was appointed by our company as General Power Agent to act on behalf of -

~ our company and that he has been functioning as agérit/brolgé[ of the company for several

years and wanted our company to take legal action as against Mr.Shivaji Rao. 1 state that |
had replied by registered letter dated 02.02.2018 (ANNEX D)demjing all the ailéga‘tions and
explicitly informed Thangabai that our company is not at all interested in purchasing her
land and that all required approvals were obtained for the lands ownéd by the company and
that no more adrditional'lénds could beincluded in the on-going project. It was specifically
pointed out that the alleged GPA No0.1505/2005 was not given by our compangf'to Mr.Shivaji

Rao and that he is not our agent or representative.

‘But again and ag'z;in Thangabai, her Husband Thangamani and her son Darwin has
been repeatedly sending mails (dated 9.10.2018)( ANNEX E) and letters to the management
of our compaﬁy again making false allegations. | had replied vide letter dated 10.10.2018
(ANNEX F) to Darwin s/o Thangabai by placing all facts. Again Thangabai has sent a mail
dated '29.05.2019(ANNE'X71), by marking a copy to the officials of M/s.Embas;sy Groub who
are the co-developer of our project. This will clearly establish the dishonest and illegal
intention of Thangabai and her family members. He has also'abuse_d all the govt agencies
like Commissioner of Police, DVAC, Revenue Authoritie’s,. Survey & Settlement authorities

and all others because th‘ey found all his complaints are false. It is to be noted that all 300+
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This has spoiled my life and put me into a Jot of mental stress & trauma & agony.
| request you to enquire into this matter and take criminal action against
Mrs.Thangabai, her husband Mr.Thangamani & her son_Mr.Darwin for causing grievious

injury to me mentally and propagating false, criminally.intimidating allegation against me.

Place: Chennai -
Date: 19.06.2019

Encls: As per Index . es . .



From
~ T.Thangabai, W/o C -Thankamony,
195,Dharga Road,Rajaji Nagar,

Zamin Pallavaram,Chennai-43.
To S

\/1/ The Addl.Secretary,Dept.of Commerce Mm!stry of Commerce &!ndustry,g)
2. The Principal Secretary/ Chalrman SiPCOT Ltd Egmore Chennai - 600 008

N \A
3. The Principal Secretary to Govt. Industries Department,Secretanat,Chennai-g. M/?';‘\%
4. The Addl. Chief Secretary to Govt,, Revenue & Disaster Management Dept., Chennai-9
3. The Director-Disaster Management,O/o Commissioner of Revenue Admin.Chennai-5,
_ 6. The District Collector, Kancheepuram District; “Tamil Nadu- 631501 A
7. The Prmcmai Secretary to Government,H&UD Dept., CMDA Egmore Chennal—s
8. The Membe: Secretary-CMDA, Egmore,Chennai-8.
9, The Commissioner- Municipal Administration Department Chepauk Chermai 600 005.
10.The Engineer-in-Chief, W.R.O & Chief Engineer(General), PW.D Chepauk Chennal-s
~ 11.The Managing Director, ELCOT Ltd, Nandanam, Chennai-35. : =

—— I

- Respected SirlMadam, =~

Subject: In the guise of Special Economic Zone, the offlcials of SNP mfrastructure LLP

alleged to be involved in uniawfu] actuvutues such as encroa reroutine

water bodies and }and grabbing attempts in Pallavaram 200 feet- radial road, in.
coliusion with TN state government dep-artme‘nts', and getting protection/ benefits.
Reference: 1.G.0 No:262 dated 23.05.2008-Revenue Dept. issued in favour of SNP for re-routing of
Water channel,based on falée'statement'&"a[s‘o:.against Ecological balance and Public interest.
2.Gazette No.212 published by Ministry of Commerce &;industry on 12.02.2008.- Enclosed.
3.CMDA Letter- C3(8)/5777/2016 dt 30.05.2017- PPA of SNP returned unéppr_oved. -Enclosed.
4.CMDA Letter- C3(S)/9316/2017 dated 05.04.2018 - Approval for PPA of SNP. - Enclosed.

5. Certified ‘true-éopy of E&S;Z‘_[Uti‘(ih- pa‘sséd by the partners of SNP on 03.11 .2016.- Eﬁ_c.losed.

8. W.P No.33533 of 2007 filed by C.Thankamony & T.Thangabai against the Secretary to

Gowt. -Revenue Dept., & 5 others for the encroachment ;pade by SNP in Water Channel.

7. CM Cell online complaint Number: 2019/1006766/DV dated 28.05.2019.

8. Hon'ble High court order dated 13.08.2014 issued for W.P. No 19253 of 2044.
9. Horble High court order dated 23.01.2019 issued for W.P.No. 15018 of 2004.
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ropérty of SNP infrastructure LLP (formerly

known as SNP Infrastructure Pyt Lid) is unlawfully rerouted and the same regularized by

passing a G.O No:262 dated 23.05,2008- b_y the Revenue Department of the Tamil—Nadu State

government, based on a false report submitted by thﬂe D.R.O Karicheepdram for the benefit of

SN_P“thC?_:III:s _jagain;s‘tfth-erf"iﬁrljciple of Natural Justice and a'lso"_agains't the pu.blfi‘c interest, |
In the yea'f 2007, the SNP .lrifrastrut':twe LLP.ofﬁcfa}is started their enéroachments in

water ch‘a'nﬁefs inside and around their site at Pallavaram. They also encroached few water

channels which passing near our lang, by.rai_smé 7 feet height-illegal stone construction with 3

feet- st@ne—--feu-ndet-ien:«We-.--rafisediﬂurmbjeeﬁensw-in --th-is:--regard to the Revenue 'depé'rtmen't' '

officials, As there fs- no action from the_ Revenue Dept., myself and my husband

Mr.C.Thankamony filed & Writ petition No: 33533 of 2007 in the Hon'ble High court of

'M-'a:dr,as against the fS.é.cre.faxy. o Gowvt-Revenue dept., the Collector- kancheepuram

district, The Tahsildar,VAO,and the SNP infrastructure. After our approach to the Hon'ble High

court, the officials:of SNP Infrastructure ,LLP.imm‘edia-t‘e{y removed the encro:achment made

by them in the watercourse . ) :
As they failed -in their attempt to. grab the government lands, with. unclean hands they
approached the revenue department and obtain_ed the G.O No: 262 dated 23.05.2008, in

their favor. It is. clear evidence that, the officials of SNP infrastructure LLp misused the

Revenue department with a malafide intension td-grab_the odai paramboke lands in the guise

of Sbecial Economic Zone, for their greediness and for their personal benefit without any valid

iustification for rerouting of water channels, which is against law and ecological balance. - _

/12




| humbly subm:t that the G.O No: 262 dt: 23.05. 2008 approved by the Revenue dept.,
based on the wrong statements submitted by the D.R.O, w1th a ulterior motive to favour SNP.

1.In the G.O, it is stated thar the D:stnct Coﬂector
report to the Government of Tam:fnadu

—Kancheepuram d:stncr had sent a

-RC. 44127/07 No.2 dated 08.02.2008 and it js
mentioned that on 04. 02 2008 the District Revenue Officer had examined the aforesaid lands

and given report that all the Odai- Poramboke is in" unused condition and similar t6 other

lands. He also mentioned that all agncultural lands in the surroundtngs are converted fo
8. house Iayouts Jndustnes and colleges.

>> We domg agricultural activities from the year 1984, We had paddy, groundnut,

Watermelon cultivation 2nd Banana plantation and havmg_ evidences for the same,
Even now, one can evidences Coconot .1amarind, Casuatina and other Trees.

» The Oda[ poramboke will serve its purpose and most useful- during the ﬂoods and in

the rainy seasons. The inspection done by the DIR.O is in the month of February,
which is normally a hot season and hence he may not ev:denced it,

e et LR

2.Further in the D R O répod, itis mentroned that there is no govemment land and Pn’vate
- land in between the property of SNP. Infrastructure and it remams as a single enfrty

.J

> ltis a utter fa[-sehood statement submitted by the D.R.O. The below mentioned ‘survey
" numbers belongs to private parties, which situated beftween the property of SNP.
a) Survey Number -198/9A1 i

b) Survey Number -198/9B1 %

¢) Survey Number -198/8B1 -
The report submitted by the D.R.O- Kancheepuraﬁi. d.istrjct (w,ﬁich‘is the base for
passing the G.O 262), has many dAiscrepancIes_ aﬁd ambiguity and hence the vali;:iity of
tl-1e said G.O should be scrutinize, This G.O is wr-ioirly ﬁplaw.ful and withéut _juriéd%ction aﬁd
such illegality canmof be -regg!ariz_ed. The common thread which runs through the manual of
Revenue Admi_n'istration is to preserve -water courses as such, in igs original posi'tion But the

scenario of rerouting of water channels-is for the benefit /greedmess of a prtvate party, is on

account of failure of Revenue Admtn}stratton to protect Government lands and watercourse.

3z
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In December 2015 flood, we and the resi'dehfs of near by areas are worst affected
and sufféered a lot, as the rain water stagnant in our houses/ lands due to the blockage
of Odai Poram‘boke’%nd by the a,lteration of old existed ‘odai poramb‘oke"by‘ the SNP. We
had evidenced that, during the flood and heavy rains the water flows naturally only in the old

existed water channel areé_s.'The‘ rerouting of water channel didn't give any benefit to the

public, e&cep't to the corporate. The nature-which is the almighty knows the actual path and

shows us the actual way, even man ti_evi’a’ted for his‘ selfish acf:. lt violates Article 51A, 14 and
21 of the Constitution of India. The constitutional rights of all other citizen in 'respect of the
publlc propertles ¢anniot be taken away by few mdwldua!s on account of thew greediness.
As per the G.0.(Ms).No.640 Dated 04.12.2014 and The Tamil Nadu Protection of
Tanks and Eviction of Eﬂc’rb’achment' Act, 2007, the water chan‘nel should not be disturbed

and remains the. same, ave'n: if it is not used for years. F ur’ther in this regard, the Hon'ble

"'H1gh*camrt has-given-many-orders-stating that;”These-common pmpeﬂy“resources are-those

~ resources not controlled by a smgle entity. No one user has the right to abuse or dispose it’

And I‘f a -poramhoke Ian'd'Miater Cha_nngl lies s;a_ndwl,ched between the patta lands

- ofa same person , it should not be encroached by hlm- whatever may be the reason. This

is ewdenced in the Hon'ble High court order dated 23.01 2019 issued for W.P.No.15018 of

2004 in the case of C—.Thaﬁkappan vs The State Of Tamil Nadu. -
Re-routing Ao,f ‘a_water ‘c_:_jhan'nél is ur_\lawful especially in the light of the special
enactment in the state namely the Tamil Nadu Protection of Tanks and Eviction of
Encroachments Act. This is evidenced in the Hon'ble High court order dated 13.08.2014
issued for WiP No.19253 of 2014 in the case of Sri Muthukumaran..vs The Secretary to Gowt.
K‘ee.ping aside all the Hon'ble Supreme court and i-%-oh’bie Hiéh- courts orders, the

encroachment and re-routing of water bodies done by th-e; SNP, It is not only a case of

construction on poramboke fands. but.it is a construction on a water course .-
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If_ Deta:!s ofactua! Watercourse- wmch '

of the Second Master Plan for Chennai Metropolman Area 2026 and given approval for the

! watercourse lands which used for severat decades for construct:ng multi- stoned bu;ldmgs

i

J . Ocecupied newby SNP Ey

Ward No.| T8 No. | SurveyNo. |

, 32!2 ~ 204/1"

311 . 2041

k 38 198/

;& 64 2081

69 181/1 -
: 702 1 1821 :§§ -

- 186/1,
C24 7912 188/1,197/1 ;;{
4. 982 - ] AesiT

The above mentioned §_u_r£ey '-N:um'b'er_sl TS Nos of '{I;ae' act;gl watercourse is not
inéluded'in'thé‘“ﬁeré‘w enti éi‘iéél'“dﬁéljm:éﬁts;" related to SNP Infrastructure LLP

1. In the Gazette No.212 published on 12.02.2008 by the Minlstry of Commerce and.
Industry ( Dept. Of commerce) Approval under sec 3(10) of SEZ Act 2005,

2.-1n CMDA Letter- 03(8)15?77/2016 dt:30.05. 2017- Returned unapproved PPA of SNP,

3. SBC No. MSB/2016/00024 dated. 31.03. 2016 Ewdenced in the counter aff davit
}t’ filled by the Member Secretary-CMDA on 22.02.2017 for the W.P No— 44410 of 2016,

. In the certified - true copy of resolutlon passed by the partners of Mis SNP

i Infrastructure LLP on 03.11 2016
But in contradiction to all the abové do_cunic_ents,_ in the CMDA letter
C3(8)/9316/2017 dated ,05.»04“.2018,7th§ T.S Nos of actual watigrcourse (rnéptioned
~ in the table) is ir'ncl'qded and appm\}eq for constructing multi-storéy bui]di’ngﬁs by

the CMDA.

51z
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I admit that the benefit givern by the ,Govei',nme;%t for the improvement of Special

* Economic Zone (SEZ) is ap;br-:et_:‘iéble considering the welfare of the localities and

‘e-mployme:jxt opportunities. But under the guise of special economic zone they cannot

do unlawful activities against law and sobiety.

In this juncture, would like to exhibit bther Unianu! activities alleged to be done by the

g

GM of SNP, Mr. C.P Subhash and his counterpart Mr.B.Sivaji Rao -a broker/agent. They may

E involved in the attempts to murder me and my family members, after their failure attempt in
i i grabbing my property through fabrication of fake Patta, fake heir certificate and fraudulent
* ;1 registration.This may be evidenced'ini the*f.o_nowin'g-.. .
@) RC No: 39/2017 dated 79.06.2017- Ordér of Special Tahsildar-Pallavaram
: b) Doc No:9700/2016- Fraudulént registration done with fake Patta.
¢) Doc No: 4862/2019 - Revocation of fraudulent registration. ‘
; d) CM Cell online complaint Number: 2019/1006766/DV dated 28.05.2019.
e) Police onlire complaint- TAT1713476 dt:17.05.17 & NAT 1854357 dt: 08.07.18.
, f) FLR No:78 dt :15.05,18, F.LR No: 118 dt: 03.04.19 &F.L.R No:252 dt: 22.06.19.
1 .8) Hon'ble High court of Madras Crl.0.P No.8510 of 2018 dated 20.03.2018 Pt
Further, the G.M Mr.C.P Subhash, submitted a written’ statement to the govt. officials stating
;; ; that," The site under reference is not a water body *; duly signed by him in a stamp paper(Ref:
J ’ = L e i - &
i f 4295/15.3.16). ‘The above facts and evidences clearly proves. the officials of SNP
- infrastructure LLP misusing the bensfits givén by the deé'r'nment‘for Special economic zone

3 and indulged in unlawful a'ctiyit'ies for their personal gain. _

E- I request the competent authorities to revoke the G.O No:262 dated 23.05.2008, as it

[

el tea

passed based on false statements and against law. Hope the Govt.officials adhere the

instructions given by Hon'ble suprenie court and Hon'ble high courts and remove the

encroachments and restore the water bodies in its original position.

Thanking You - :‘ Yours faithfully,
| . A

| | : - _ Z4lew |19}
§ =~ : o . " T.Thangabai :
| e - ™Mb 9B4zs662) i
' | s
s;
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CHENNAT METROPOLITAN DEVELBPMENT AUTHORITY 3
Tretamuthu Nat%ma;an Bﬁ!tding, No.d, Sarighi Trwin Road, Egmore,
Chennal - 600 gog
Phone:: 28414855 Fax- 91—@44—28548416

peity Deveiepmems ‘pﬁvate L. (B@A)
,fﬁ;?ailaxraram Thor@ipa%m ‘PiadIai Road }
609 043~ ok

dwiston — ?I:arming Parmisslon for the Proposed

e o eonstmctiaﬁ m’ MSB Gmug Bevelapment Building ‘consist’of Combined First
:  basement fioor for -all blmgls?s, + Combiiried ‘Segond -& Third besement floor . i
(excluding SEFvL e:-blada) +§ Yo 4{ 2‘@)4 Grgund flogr+9 floor, Food
Y il S ‘_,-me Blo;:k': Ground ﬂoar

e - & ‘_ 2 NS % SR N AntoI= 16} ] 2 m 3 ]
& BOD/045 SoblIEt by SHB Intie G SR, e by W Evbasty .
el o £ TN '.;-".“‘,: St . : S 3 ey FDE &cher Charga
——— % i . o i
| Ref:
- ’
. "! :
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€(3)/9316/2047 '
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 6Y REGISTERED POST WITH ACKDUE _

| = CENNAI METROPOLITAN DEVELOPMENT AUTHORTTY I
i Thalamuthu Natarajan Building, No.1, Gandhi Irwin Road, Egrnore, :
i S, : 5 Chennai - 600 008 \
i Phorie : 28414855 Fax: 91-044-28548416 ‘

Tetter No.. C3(5)/5777] 2016

‘Dated: 30.05.2017

E-mail; mscmda@tn.govin Web site: ww.cmdachennal.qov.in
i - S | =~ gus) .

To . 2
M/s.SNP Infrastructire LI;"P

Plot No, 181/183, 200 feet Pallavaram — Thoraipakkam Road,
Zamin Pallavaram, Chennai — 6001177 :

Sir,

Sub: CMDA - Avea Plans Unjt— MSB-(S) Rivision ~ Tihi: Planning Permission Application is
for the constnictior bf Combined Triple Basem :

mefit fioors + Block 1 to 41 Ground -
fioor + 9 flosts - ITITTES Building; Amenity Blogk:: Ground-fieor + 2 fraors atSurvey
s o, 181/2A28,34, 1826, 7, 8, 9, 10, 186758, 6, 7A, 7B, 8AZ, 8B, 187/1,2h, 28, 5
- 18872, 3, 3A, 38,4, 5, 68, 68, 7;.8, o, 4G44; 5, 6, 7, 8,9, 11, 12, 1349572,
. 34, 38, 4, 5, 6, 7,886, 19724, 2B, 3, 489B, 54 58,76, 68,7, 8,9, 10 108,
© 13, 49812, 3, 4,5, 8, 7, 8A, 82, 9A2, 982, 20812 24,13;. 4R, B, 5, 6, 7A ,
7B, 204737 4 5 of Zamin i 1?5§aaram%@1ﬁh“§‘,e;; 500-Feet MMRD Road (Pallzvaram §
— 'y« Trotappakkam road), Tambaram Tallk, Kancheeptiram Distict, Chennal — =
Returned unapproved ~ Reg. . i .

Ref: . -Hanning Permission Application received in APU No. MSB/2016/000264
o e <SRRIy ¢ e s e e PR, ,
) " 2. Your letter dt.19:09.2016. : i _
3. AAI'NOC Letter NOCID ¢ CHEN/SOUTH/BI080516/ 166749 df.30.08.2016.
4, AAL NOC Letter NOCID : CHEN/SOUTH/B/080515/166750 dt,30.08.2016.
5, AALNOCLgtter NOCID ¢ CHEN/SOUTHB/080516/166751 0t.30,08.2016.
"6 ARINOC Lefter NOCID CHEN/SOUTH/BA0B0515/166752 4t.30.08.2016,
7. Yolrleerdiao9:2016; 21,09,2016:8: 251082016, I
g ELCOT Letter Ref No, ELCOT/TTPAD/FSI-SNP/LIB1/2016 dt.18.10.2016:
9. Traffic Police NOC Letter Re. No. Tr./License/561/11544/2016 dt:13.10.2016.
10. Your letter dt.22.12,2016 & 18.01.2017:% 20/02.2047.
11, The Cominissioner, Pallavaram ‘Municipality Letter Rc.
dt13.01.2017: . S
~* £2. TS office letter even No. dr.21,02.2017.
33, Your Iat;ter-at.gﬁ.f‘as-.zam.;17.0*1-.2Q17-&20.04.;:017‘ :at :
- 14, Hon'ble Righ Court Order dt.13.03.2017 in W.P. No. 44410 of 2016 & WMP Nos.
36261/2016 & 3437/2017 Issued on ~8.03.2017 with clarification issued on
18.04,2017 -0 = .
ie This office Hearing letter even No. dt.02.05 2007
16 Your letter ¢t.11.03.2017 '

No. 6044/2016/F1
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)

(Ir:m erly ¥noans as SNP mfra‘.‘-wur'w:g r:. Naaf‘ln‘riﬁ‘.‘d!

_ m_ SNP- INFRASTRUCTI
7 Jovslepment oF land, consisting: of 29:50° Agres beld i Survey Nes. 181/3(Pss), 18178,

9572, 195A(Pa), 195/3 APa), Y9S/3B. 195/4, 198/5, 19516, 19577, 196, 197, 197128, A
TS, 1oTAA, 1SWAB, TOUS, 1976, 19U8, TS0, 19919, 197104, 197/1@‘ oL, Wen, g

Z3/aGPar, 9074B, 20545, 20346, 2USFPER), ZOITALE, F03/B, 2048, 2047, 2045 B
‘sishaed Zaroln Pallavatan Village, Raiichipuram Disttiet;. Chénnel; Tagi mdﬁ. for.
 constriction oi"an JTATES: {SEZ); the cansent of the desimated. pmemh&-anﬁ is-Herchy

assonisd to-authcie . B  Rejw Gopala Reju, Desifiated. Partiier to do the fellomng on, .
 behalfof SNP Tuffastrestors LLP:

FORSNP INFRASTRUCTURE LLP

C’Eﬂm TR’C!E 'COPY GF RRSGLUTION PASSED BY THE BAB?I‘NERS GF‘

_ ] LLP I8 THER MEETING BELD ON 03V
2056 AT 680 'K Na—lﬁﬁ, REBENC? H’Oﬁ&ﬁ, DURGA NAGAR

Cﬁh@m‘ﬁ_f ""' G AH?Z‘BERAB}&E, TETANGANA- 5QGM£T il“ﬂQA‘M

il

VRESGLVED THAT i continuation of the exflfer rasolitipy. passad bi} e dmm '
pantners afswmmxm:e TLP st s 1neeting eld on 169 Wy, 20767 _pemfning 10 the

1813, 1815, 181/6, 18177, 181/8; 18045, 18246, 1827, 18205, 1820, 182010, 136/5(@ure) b

1 &

1866, ¥36/7A; 18617B, 186/78, 18518AL, 186RB, 186/AR, 187/1, 187, 1893, 1881, b 2

18573, 18353, 6819, 168/3, 15W/5; 188134, 18K/SB, 188, 1847, ISEIGA, 1AB, 188, §
EBRID, 48RS, 1941, 10415, 19414, 19475, 19446, 19477, 19478, 15419, 154411, 1947%2, 194013, &

T9BL, 198M, 12815, 198/, 198017, 198/84, 198@5@@)&19879& O, 20312, zoam, 20313,

Iy fo enfer:infoia: bna.sufbcndwith Embassy: Bm_perbmwexapmem Pvt. Ltd, ~

2. toisuePover ot ai-:amay tothoTepresenbativés of Exlbassy.,

"3. 1o -eqter mm Escraw Agreement, to sign ’(he Escrow Bank Account
"z apeamgdmmmts, S

4, todspositthe Title Docuitnents with banks, Snanciél iustinitions-esc. and

5. tosighandisspeithe Sidedetter.” i .

ca;:" 4 wv)

DESINATEDPART! NER DESWATEI&RARTHER DESM&TEDPAR"I‘NER
ot il iy m&xﬁ nmisa? e DPING uozsmas
‘:P " Pagesl
X ' //
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: RESQISVEDW& THAT Mr. P. Raja Gopils. Riﬁu be: dfid is hefeky severlly
autfofised:do: S Wd@ﬁmnem; AN deeds as. may b required inhiding bt mot Thittedsto
e Abogk THeiiSedsitenis erderto finalise; execute: suchmgmnmmq&compleﬁbngaf
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GOVERNMENT OF INDIA"

MINISTRY OF COMMERCE & INDUSTRY
OFFICE OF THE DEVELOPMENT COMMISSIONER
ADMIN OFFICE BULIDING
MEPZ - SPECIAL ECONOMIC ZONE,

" GST ROAD, TAMBARAM, CHENNAI -.600 045
Govemment of India Phone : 044 — 2262 8305 Fax: 044- 2262 8218

72007-Pvt.SEZ fjr 7673 . Dt. 26.09.2019.

/s. SNP Infrastructure LLP, : ; o
200 feet Radial Road,

Zamin Pallavaram,

CHENNAI - 600-117. -

sir, = e o
Sub M/s. SNP Infrastructure LLP Developer of Private SEZ located in Zamin '
Pallavaram, 200 feet radral road — Allegations against the Developer
- regarding.

Ref:- Lr. dt. 24.08.19 from Smt T. Thangabal, a resident of Zamin Pallavaram,
Chennai - 600 043. )

v s s e s s o

Please refer to the letter cited, wherein Smt. T. Thangabai, a resident of Zamin
Pallavaram, Chennai — 600 043 has aiieged that M/s. SNP Infrastructure LLP, Developer of
an SEZ at Zamin Pallavaram, Chennai is involved in unlawful activities such as encroachment
& rerouting of Government Water BOdlES and land grabbmg attempts in Pallavaram 200 feet

radial road. A copy of the letter whlch is self explanatory is enclosed herewuth for your

reference.

Since a copy of the the letter has been addresse‘d fo the Additional Secretary,
Department of Commerce Ministry of Commerce and Industry, Government of India, the

Department of Commerce has requested this office to_provide comments/reply urgently on

this matter.

Hence, you are instructed to kindly give your comment§ on the allegations raised by

Smt. T. Thangabat for further forwarclmg |t to Department of Commerce..
| Yours sincerely,
(V.K. VISWANATHAN?
ASST. DEVELOPMENT COMMISSIONER

Encl: as above. -
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- fomorraw. Today

N = )."\‘ ';:_,
T L e W E*&E»«?ﬂﬁé’mrc\ . ‘ -
AT T o ri‘i‘!“w. f’%’

) To 11.10.2019

-

The Development Commissioner,
MEPZ Special Economic Zone,

-Administrative Office Bu;ldmg, Natlonal nghway,
Tambaram,

; Chennai- 600045 - -

—

-
'

V¢, SNP/Allegation Thangabai/2019/060
~Sir, '

Sub: [M/s SNP Infrastructure LLP — Develober of _Priv—ate,SEZ.located in .Zami_nPaIIavaram; ; .17
) 200 feet radial road — Allegations against the Developer — Regarding. - H

; 1. ReferyourLr. No: 9/54/2007 ~ Pvt.SEZ/4753 dt 26.09.2019

, - 2. Detailed reply alongwith supporting documents as mstructed by you'is submitted
herewith in duplicate. -
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